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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this 35th Report on 
Action Taken by Government on the recommendations of the Public 
Accounts Committee contained in their 6th and 13th Reports (Fourtb 
Lok Sabha) relating to P. & T. Accounts. 

2. On 12th June, 1968, an "Action Taken" Sub-Committee was 
appointed to scrutinise the replies from Government in pursuance 
of the recommendations made by the Committee in their earlier Re- 
ports. The Sub-Committee was constituted with the following Mem- 
bers: 

Convener 
1. Shri D. K. Kunte 

Memben 
2. Shri C. K. Bhattacharyya 
3. Shri K. K. Nayar 
4. Shri Narendra Kumar Salve 
5. Shrimati Tarkeshwari Sinha 
6. Shri N. R. M. Swamy. 

3. The draft Report was considered and adopted by the Sub-Corn- 
mittee at their sitting held on 24th September, 1968 and finally 
adopted by the Public Accounts Committee on 11th November, 1968. 

4. For facility of reference the main conclusions/recommenda- 
tions of the Committee have been printed in thick type in the body 
of the Report. A statement showing the summary of the main 
recommendations/observations of the Committee is appended to the 
Report (Appendix 11). 

5. The Committee place on record their appreciation of the assist- 
ance rendered to them in this matter by the Comptroller and Audi- 
tor General of India. 

N m b w  18, 1968. mfm4n, 
#artiku 27, 1890 (Saka).- Public Accounts Committee, 



CHAPTER I 

REPORT 

This Report of the Committee deals with Action Taken by Gm- 
ernment on the recommendations contained in their 6th Report 
(Fourth Lak Sabha) and 13th Report (Fourth Lok Sabha), which 
were presented to the House on 16th November, 1967 and 14th F e b  
mary, 1968 respectively. 

1.2. An analysis of the Action Taken notes furnished by the Gov- 
ernment is given in Appendix I. 

1.3. The Action Taken Notes/statements on the  recommendation^ 
of the Committee contained in these Reports have been categorized 
~ ~ n d e r  the following heads:- 

(i) Recommendations /observations that have been accepted 
by Government; 

(ii) Recommendations /observations which the Committee do 
not desire to pursue in view of the replies of Government; 

(iii) Recommendations/observations in respect of which Gov- 
ernment have furnished interim replies; 

(iv) Recomme~ations/obser~ations replies to which have not 
been accepted by the Committee and which require reite- 
ration. 

1.4. The C o y i t t e e  hope that Anal replies in regard to those 
recommendations to which only interim replies have m far been 
W e d  will be submitted to them expeditiously after getting tbem 
vetted by Audit. 

1.5. Certain recommendations/observations in the 6th Report and 
13th Report were discussed by the Public Accounts Committee when 
they considered Audit Report (Posts and Telegraphs) 1968, Thm 
are proposed to be pursued through the Committee's Repcrt on 
Audit Report (P&T) 1988. The S. Nos. of these recommendnt!ona 
are given below: 

(i) S. Nos. 2 & 3 (paragraphs 2.7 & 2.8) of 6th Report (Fourth. 
b k  Sabha). 

(if) S. Nos. 12, 13, 14, 21, 23, 30, 39 to 41 (Paragraphs 1.36, 
1.37, 1.38, 3.18, 3.21, 5.6, 7.18 & 7.25) of 13th Report (F~irrtt, 
Lok Sabhr). 



The Committee will now deal with the recommendations in respect 
of which Governrnknt's replies, have not been accepted by the Con]- 
mittee and which require reiteration. 

Agreement with Standad Telephone and Cables Ltd. (U.K.) 
Paragraph 4.104 (S. No. 60) of 68th Report (Third Lok Sabhu) and 
Paragraph 2.20 (S. No. 8) of 6th Report (Fourth Lok Sabh. )  . 

1.6 In paragraphs 4.83 to 4.106 of their 68th Report (Third Lok 
Sabha), the Pubiic Accounts Committee had referred to certain un- 
satisfactory features of the Technical Consultancy Agreen#nts con- 
cluded by Government in 1949, with the Standard Telephones and 
Cables Ltd., U.K. for the establishment of a factory to manufacture 
telephone cables. In particular, they had drawn attention to clause 
8(2) of the agreement, binding the Government to purchase, for the 
duration of the agreement (i.e. 20 years), 25 per cent of its require- 
ments, which the factory did not iteslf manufacture. In this mnnect- 
ion. they had made the following observations in Para 4.104 of the 
Report: 

"The Committee also desire that the advice of the Attorney 
General should be obtained regarding the interpreta- 
tion on the meaning of sub-clause 2 of clause 8 of the 
agreement with STC Ltd., so that the correct position 
is made clear to all concerned. It  should be clearly 
brought out whether the Government is required to buy 
25 per cent of only such products from STC which are 
not produced in their factory or whether, wen in res- 
pect of products which are produced 25 per cent of the 
excess requirements have to be purchased fm the 

1.7 h e  matter was again considered by the Committee in para- 
graph 2.20 (S.No.8) of their 6th Report (Fourth Lok Sabha) where- 
the following observations were made: 

"The Committee have no doubt that while referring the case 
for advice to the Attorney General, Ministry of Law, 
the departments of Supply, Industry and Communication 
(P&T Board) will take every care to submit complete 
documents and papers KI as to facilitate advice. They 
need hardly add that the observatdons of thc Publfc 
Accounts Comrdttee and the doubta raised by them 
should be specifically brought to the notice of Attorney 
Ge!neral/Ministty of Law." 



1.8 In their reply dated 20th August, 1968, the Ministry of Works, 
Housing and Supply (Department of Supply) have stated: 

"As desired by the Committee, complete documents and papers 
were furnished to the Ministry of Law who prepared a 
summary of the case and submitted it to the Solicitor 
General for advice. (Although the PAC had suggested 
reference of the case to the Attorney General, it was de- 
cided by the Secretary, Ministry of Law that the case 
should be referred to Solicitor General instead). The 
Solicitor General has upheld the view formerly taken 
by the Ministry of Law that in terms of the Agreement 
entered into with Standard Telephone and Cables, the 
obligation of the Government is to purchase 25 per cent 
of the~r  requirements not met by the Factop and not 
25 per cent of only such products as are not manufac- 
tured by Hindustan Cables." 

1.9 The Committee have been furnished with a copy of the sum- 
mary of case prepared by the Law Ministry and the opinion of the 
Solicitor General. 

1.10 The Committee note horn the opinion of the Sdieitor M e -  
ral that there are some features of the Agreement with Standard 
Telephones and Cables Ltd. which are tmsatisfactory from the legal 
pint of vim. The Committee bave no doubt that the Gmennment 
d l  take early action to set mattem right. 

Delay in recovery of estimating fee and compenscrtion-Paragraph 
3.29 (S. No. 26) of 13th Report (Fourth Lok Sabha). 

1.11 Under the rules, when the execution of any work underta- 
ken on behalf of a private partyjdepartrnent of Government, is can- 
celled at their instance after the relative estimate has been prepared, 
an estimating fee on the prescribed scale and compensation for the 
expenditure incurred, if any, on the issue of storm required for the 
work are recoverable from the party or department roncerned. In 
para 3.29 of their 13th Report (Fourth Lok Sabha), the Committee 
had referred to the delay in the recovery of estimating fee and am- 
penaatlon from various parties amounting to Rs. 74,000. They had 
suggested that steps should be taken for their speedy recovery and 
also for atreamlining the procedure for recovery of these dues. In 
this context, the Committee had made the following observatim: 

'The Committee are not satisfied with the prognas made by 
the P 8: T Departmeht in the recovery of estimating 



fees and compensation due from the various parties. 
Against an amount of Rs. 9,900 as estimating fee and 
Rs. 64,0001- as compensation (Total Rs. 74,0001-), the 
P & T Department has been able to recover about Re. 
10,000 only while Rs. 64,0001- remain still outstanding. 
The Committee would like the Department to take some 
suitable measures to liquidate these outstandings. They 
should also like the Department to evolve a suitable 
procedure whereby payment of estimating fee and com- 
pensation is not unduly delayed. The Committee would 
also like to be informed about the recovery of Rs. (3,578 
which is due since February, 1958." 

1.12 In their reply dated 27th July, 1968, the Department of Corn- ' 
nzunications (P & T Board) have stated: 

"For liquidating the outstandings, instructions have since been 
issued to the Heads of Circles concerned to the effect 
that follow up action should be taken jn all cases till 
such time as the estimating fees and compensation 
charges are recovered from the parties concerned and 
that a monthly progress report in respect of the out- 
standing recoveries should be furnished to the Direc- 
torate for necessary action." 

"In connection with the question of evolving a suitable pro- 
cedure whereby payment of estimating fees and com- 
pensation is not unduly delayed, it may be stated that 
the Department has also been experiencing for a long 
time difficulty in regard to the realisation of charges due 
from Government Departments for works carried out 
such as construction. maintenance and shifting works 
With a view to removing this difficulty, the P & T 
Board have ( r  tde letter No. lll,39/63-NB dated 28.10.67) 
already addressed the Departments of Central as well 
as State Governments to ascertain their views on the 
proposal to the effect that since the works such as cons- 
truction, maintenance and shifting of Telecom, lines are 
carried out by the P & T Department at the requests of 
the State Government etc., the necessity of obtaining 
once again, as per the present practice, the acceptance 
of the Administrative (Requisitioning) authority as a 
supporting document to be sent to the Civil Accounts 
Officers for adjustments of the debits raised by the P & 
T Audit ofices should be dispensed with and instead 
the Requisitioning authority should furnish the follow- 



mg certificates to the P & T Department at the time of 
placing h demand for work: 

(i) An undertaking to the effect that State Governmento 
and the Departments of Central Government, as the 
case may be, would bear the cost of workslinterest 
chargeable during the period of construction in accor- 
dance with the rules of P&T Department. 

(ii) An authorisation for the accounts officer of the State 
Governments/Departments of the Central Govern- 
ment concerned to accept the debits raised by the 
P&T Audit Officers without any further acceptance." 

"Acceptance of the procedure outlined above, it is expected, 
will enable in Civil Accounts Officers to adjust the 
P&T bills immediately on receipt of debits from the 
P&T Audit offices. Since recovery of estimating fees 
and compensation from other Government Departments 
is akin to the problem of realisation of charges due from 
them, as indicated at para 2 above, it is contemplated 
to extend the above procedure if agreed to by the State 
Governments to the recovery of estimating fee etc. also. 
It is, however, felt that it might take considerable time 
before the State Governments send their final replies. 
The other two alternatives about which the undersigned 
mentioned in his evidence before the Committee are: 

(i) The P&T Department shall fix a time limit of six months 
within which the Department requisitioning work 
should either accept or reject the compensation bill 
submitted by the P&T Department after which the 
bill shall be taken as accepted. This procedure has 
been laid down in respect of recovery of rentals for 
which advice notes are sent to the requisitioning 
authority for acceptance within 6 months. 

(ii) The discretion vested in the Heads of Circles under the 
existing rules whether or not the Departments should 
be required to make payment of estimating fee etc. in 
advance should bc withdrawn and the Government 
Departments required to deposit the charges before 
the P&T Department carries out works demanded by 
them. 

These alternatives will be discussed with the A.G. P&T with 
a view to arriving at the most suitable procedure for 



ensuring that there are no undue delays in future in 
payment of estimating fees and compensation due to 
the P&T Department. 

As regards the recovery of Rs. 6,5781-, the Committee are 
informed that the relevant bill was received duly 
accepted in Pull in July, 1967 and subsequently 
adjusted in the Audit books in October, 1967." 

1.13. In their reply dated 31st October, 1968, the Department of 
Communication (P&T Board) have stated : 

"(i) So far replies have been received from a few State Gov- 
ernmentslDepartments of Government of India. While 
Maharashtra State, Manipur State, Goa-Daman-Diu and 
Delhi Administrations, Ministry of Works, Housing & 
Supp:y. Irrigation and Power have accepted the proce- 
dure contained in P.&.T. Board's letter No. 111139163-NB 
dated 2g10-1967 for eliminating delays in the recovery 
of claims of P.&.T. an account of payment of estimating 
fee and compensation charges, the Governments of 
Madhya Pradesh and Himachal Radesh arc not agree- 
able to the proposed procedure. Other State Govern- 
ments~ Departmnts of Government of Tndia have been 
asked to expedite their views on the proposal by 
31-10-1968: otherwise it would be assumed that they 
have no objection to the proposed procedure being 
fo1:owed. 

(ii) The other two alternative proposals suggested by this 
Department were formally referred to and have since 
been agreed to by Accountant-General, Posts & Tele- 
graphs, Sirnla. The question of adopting them is now 
under active consideration. 

(fii) As regards the recovery of outstanding amounts, debit for 
an amount of Bs. 1370 due from the All India Radio has 
been raised by the Dy. Director of Audit & Accounts, 
Posts & Telegraphs, Kapurthala against the Accountant 
General, Central Revenue, New Delhi in June, 1968. In 
another case relating to the erection of a pair of 150 Lb. 
copper wire from Ahmedabad Carrier to Ahmedabad 
Railway Exchange, involving recovery of an amount of 
Rs. 380)- as cornpemoetion, the Department has abandon- 
ed the claim because on further investigation it has beCn 
found that a spare cable pair was usled for the p- 



and as such the P.&.T. Department is not entitled to 
any compensation from the Railwaye. This case hPr 
been treated as closed. Regarding the balance, Post 
masters General concerned have been asked to  pursue 
the cases vigorously with the State Governments." 

1.14 The Committee note that the introduction of a SimpMed 
procedure for recovery of chages will teke t b ,  ar the can~tl1ie11~0 
.of the State Governments has, inter alia, to be obtained. They hope 
that the matter will be pursued vigorously by the Dap8rtment. 
Pendial[ the baiization of the uew procedare, in c o d t i o n  with 
State Governments and Central Government Departments, an early 
decision should he taken on the two alternatives (firntfol, of time 
limit of six months for acceptance of Bills or recovery of charges in 
advance) suggested by the P&T Department in order to avoid dday 
in recovery of estimation fees and compensation due to the P&T 
Department. 

1.15 The Committee suggest that the P&T Department should 
also lay down a time-schedule for sending the b i i  to the parties 
concerned, so that the bills are prepared promptly and sent to tbe 
parties in time. 

Manufacture of Coppet Weld Wire-Parag~aph 6.8 (S. No. 33) of 13th 
Report (Fourth Lok Sabha) 

1.16. While commenting upon cases of thefts of copper wire, the 
Committee, inter alia, made the following observation in paragraph 
6.8 of their 13th Report (Fourth Lok Sabha): 

"As the Cornunittee understand that copper weld wire may not 
be quite so susceptible to theft, they would urge Govern- 
ment to take an early decision about its manufacture with- 
in the country." 

1.17. In their reply dated 11th July, 1968, the Department of Com- 
munications (P. & T. Board) have stated: 

"A proposal for manufacture of copper weld wire in the coun- 
try has been taken up by the Ministry of Industrial Dew- 
lopment and Company Ailairs. It is undersbod fnm that 
Ministry that Hindustan Cables Ltd. have negotiated with 
a foreign fh for a contract to supply rqui&ca equipment 
and technical know-how for the purpose of manufacture 
of copper weld wire. The terms and conditions of the 
proposed contract are under ~onsideratian.~ 



1.18. The Committee desired to be furnished with further infor- 
mation on the following points: 

(i) The annual requirement of copper wire and how much of 
foreign exchange is being spent over it. (Information re- 
quired for the last three years). 

(ii) The latest position regarding the manufacture of Copper 
Weld Wire within the country. 

(iii) The capacity to be established for manufacture of Copper 
Weld Wire within the country and how soon it would be 
possible to meet the entire requirements from indigenous 
resources. , 

(iv) The possibilities of replacing the Copper Wire by alumi- 
nium conductor steel reinforced wire and steps taken by 
Government in that behalf? (c.f. U.S. Q. No. 4974 answer- 
ed in Lok Sabha on 22nd August. 1968). 

1.19. In their reply dated 21st September, 1968, the Directorate 
General, Posts and Telegraphs have furnished the following informa- 
tion in respect of (i) and (iv) above: 

(i) "Copper Wire to an extent of 5,000 M.Ts. is required to 
meet this year's requirements. There is a built in cushion 
due to no copper wire having been imported in the recent 
past. There has been no imports during 1966-67 and 
1967-68. During 1968-69, Rs. 47.20 lakhs is likely to be 
spent on import of Copper Weld Wire to execute the emer- 
gent Defence works." 

(iv) "A.C.S.R. conductors are being progressively used as far 
as technically possible. About 60,000 K.Ms. of these con- 
ductors have been ordered and nearly 10.000 K.Ms. so far  
supplied have been used." 

1.24. In their reply dated 23rd October, 1968, the nepartment of 
Industrial Development have furnished the following information in 
respect of (ii) and (ii) above: 

(ii) "Approval to the company to implement the scheme in 
collaboration with M/s. Sumitomb of Japan is being given 
as the Ministry of Finance have given their concurrence." 

(lii) "The capacity of 2600 tonnes is to be implemented in two 
&ages, the first stage will be for a capacfty of thousand 



tonnes which will be implemented in about 2 years' tbw 
and the full capacity will be established in another 4 yean" 
time!' 

1.21. The Committee note that Government is in the process of 'w- 
cording approval to tbe scheme for manufacture of copper weld wire 
by Hindustan Cables Ltd. in collaboration with a Japanese fh, 
Considering the alarming incidence of thefts of copper Wire every 
year and the need to prevent this national loss, the Committw feel 
that the final deckion of Government on the indigenous manufacture 
of copper weld wire should be taken without further delay. 

1.22. The Committee note that the capacity for the manufacture of 
copper weld wire which is proposed to be established is 2,609 tonnes 
and that Government require this year 5,000 metre tonnes of copper 
wire, The Committee hope that steps will be taken to ensure that 
the country attains self-reliance in this vital sector as soon as possi- 
ble. 

1.23. The Committee note that aluminium conductor steel rein- 
forced cond~~ctors are being progressively used by the P. & T. Dc- 
partment as far as technically possible. The Committee hope t h t  
this matter would be kept under constant review 6 ~ )  that expensive 
copper wire can be replaced by alun~inium conductor steel reinfort- 
sd conductors where feasible 



CHAPTER 11 
RECOMMENDATiONSIOBSERVATIOWS THAT HAVE BEEN 

ACCEPTED BY GOVERNMENT 
Ministry of Communications (P. & T. Board) 

The Cormnittee desire that Government's replies should be expli- 
cit and self contained. In particular, where remedial measures are 
celled for, the details of adion taken or intended to be taken should 
be specifically spelt out. 

[Sl. No. 1, para 1.5 of 6th Report (IV Lok Sabha)]. 

Action taken 

The recommendations of the Committee have been taken note of. 
Details of action taken or proposed to be taken on recommendations 
requiring remedial measures, will be furnished in the Government's 
reply. 

This has been seen by Accountant General, Posts & Telegraphs. 
(O.M. No. 27-10j167-B) Dated 22nd April, 1968. 

Recommendations 

The Committee reiterate the observation contained in para 4.51 of 
their 43rd Report. They feel that betore signing the original agree- 
ment, a proper assessment should have been made of the require- 
ments of cables of the country during the next 20 years. The Corn- 
mittee also feel that the period of 20 years during which the agree- 
ment was to remain in force was too long. The Committee hope 
that, in future, before entering into agreement for long periods, a 
thoroagh examinn tion of all the aspects viz., increase in indigenous 
prodndiq demand, nature of products and alternative sources of 
supply will be carried oat to that the cases of this type do not recar. 

[Sl. No. 4, para 2,12 of 6th Report (Fourth Lok Sabha)]. 

The Committee And that the large amount of BB, 5222 lalrhr, which 
accrued to tbe finn Standard Telephone & Cables Ud. in the shape 
of unintended bounty wm due to the daum regarding aampubw 
purchue in the agreement. It was this clause of '25 per cent compd- 



darjl purehard in the alpaslnant which led to the prgmbnt of higher 
paice for cablee b the coaspury -0 of the lower p r i ~  p* 
vaillng ebewhers. The Cammittee feel that the b e  needs of 
cables for the country ehodd have been usewed correctly and dL 
t a t i v e  methods of p m i n g  cables at ch68perper rates shodd have 
been insisted upsn when this agreement was signed. In this m, 
with the increase in the denrand of cables, there was also a corrss- 
ponding increase in the quantity of cables purchased within the W 
of 25 per cent of the compulsory p d a s e  clause. The Commlttcb 
feel that but for this unusual clause in the agreement which m i l i b  
ted against the intuest of the country, the need for payment of me! 
an extra amount of Rs. 52.22 lakhs for purchases nvade during 1961- 
63 period alone to the company, would not have arisen at all. 

[Sl. No. 5, para 2.15 of 6th Report (Fourth Lok Sabha) 1 
The Committee hope that the Ministry of Industry take note 

of the various lacunae which have come to noti- in this agreemat 
and strictly avoid them in future agreement. 

[Sl. No. 6, para No. 2.16 of 6th Report (Fourth Lolr Sabha) 1. 
(Serials 4, 5 & 6) 

Action taken 
P & T Board 

As the observations made in these serials are on Serials 39 & 40 
of the Committee's 43rd Report (Third Lok Sabha) on which Action 
taken notes were submiitted by the Ministry of Industrial Develop 
ment & Company Affairs (Department of Industrial Development), 
it is for that Ministry to furnish Action taken notes on the present 
serials also. The Ministry of Industrial Development & Company 
Affairs (Department of Industrial Development) have intimated that 
they have already prepared the notes and are getting them vetted by 
their Audit. 

This has been seen by the Accountant General, Posts & Telegraph. 
(O.M. No. 62-2/66-NA) Dated 19th April, 1968. 

Action taken 
Department of Industrid Development 

/ 
The Government have issued necessary instructions in this r e g d  

to  avoid recurrence of such incidents in future. A copy of the im. 
tructions issued is attached at  Annexure 'A'. 

This note has been seen and vet& by the Audit, 



AN- 'A' 
NO. IP&FC-5 (37) 167 

GOVERNMENT OF INDIA 
Ministry of Industrial Development & Company Maim 

(Department of Industrial Development) 
New Delhi, the 18th November, 1967 

OFFICE MEMORANDUM 
Sub:-Foreign Collaboration agreements entered into by Public Sec- 

tor undertakings. 
A case has recently come to the notice of the Public Accounts 

Committee where a contract had been signed in 1949 with a British 
firm for setting up a Government factory in India for the manufac- 
ture of communication cables. The terms and conditions of the con- 
tract inter aliu provided that (i) the foreign firm would supply at 
least 25 per cent balance of requirements for cables of Government 
and other agencies for which Government had the power to make 
purchases until such #me as the proposed factory did not meet the 
entire requirements, and (ii) the duration of the contract would be 
20 years during which the foreign finn will be paid royalty @ 2 per 
cent taxable. Besides, the original heads of agreewent did not con- 
tain a clause providing for a review of the agrreement during the 
validity period. The Public Amunts  Committee have adversely 
commented upon the inclusion of the "compulsory purchase cIause" 
and the duration of tbe contract having been agreed to for 20 years. 
Relevant extracts from the Committee's recommendations are repro- 
duced below:- 

'The Committee are not able to understand how the original 
agreement could be signed without knowing the require- 
ments of the country thus committing the country for 
U) years. There must be some rationale behind such an 
agreement. 25 per cent of the country's requirements were 
tied down to this firm for the coming 10 years from 1949 
and this placed the Govt. in a disadvantageous position, 
particularly by underestimating the projected needs of 
the country. It passes their comprehension how anybody 
could have imagined in 1949 in the P&T Department that 
the country's requirements for the cables and the produe- 
tion would remain the same for 20 years. The Committee 



doubt if there would be any other case where Govt, ham 
agreqfl to pay a royalt;y for 29 years at the rate Axed on 
the production wfiich wu rather smaU at that W, with- 
out ,taking lnto oollrriderath that pfcductien would be 
increasing manifold in the course of 20 years and thua 
giving the collaborators an unintended receipt which is 
not justifiable." 

2. Government% poky  has since crystalised against the inclusion 
of such rerstrictive clauses or long-duration agreements in collabora- 
tion cases and instructions have already been issued in the past to 
all concerned in this regard. I t  is, however, once again emphasised 
upon all concerned authorities that while negotiating collaboration 
agreements for setting up projects in the Public Sector or approving 
collaboration agreements in the private sector, clauses of the type 
indicated in para 1 should not be agreed to. 

The Committee hope that full advantage is being taken by the 
P&.T. Board and the Director General, Supplies & Disposals d 
clause 4(ii) referred to above. They hope that in cases where the 
Govelppment does not get 25 per cent requirements of the ceaxW 
d e s  from the Standard Telephone & Cables U. the value of the 
part of such requirements not taken up, are transferred to the other 
items where the difference between the International price and those 
d the S.T.C. is the minimum. 

[Sl. No. 7, para 2.18 of 6th Report (Fourth Lok Sabha)]. 

Action &ken 
It is confirmed by the Director General, Supplies & Disposals 

through whom all such purchases are made that full advantage of 
Clause 4(ii) of the agreement is being taken wherever it is possible. 

This has been seen by the Accountant General, Posts & Tele- 
graphs. * *m 

(O.M. No. 62-2/66NA, dated 29468) 

Further information 
Department of Supply 

The position in so far as the DGS&D is concerned is as follows:- 
Order under the agreement was last placed on S.T.C. in 1961 

against Indent No. 202133/022. This was, however, on the basis 
that their price was the lowest among the quotations received. 
There was, therefore, no occasion for the DGS&D to take advantage 
of clause 4(ii) of the agreement in this instance. 



Previous to this case, orders were last placed on the firm under 
the agreement against Indent No. 7408-N. An extract of the not@ 
dated 10-7-63 recorded in the Ale is reproduced below:- 

"In this connection, it may be added that the convention so 
far has !been to allocate items to STC on the basis of the 
least price difference between their offers in terms of the 
agreement.and that of the lowest offer received from the 
Trade." 

Against this indent, however, a revision of this procedure was 
proposed by DGPT, who suggested coverage of certain items on 
the basis of an agreement reached by them in consultation with 
S.T.C. without regard to the difference in price as quoted by STC, 
and the International price. 

This question was further considered in a meeting held in the 
Ministry of Industry on 6-9-63 and it was decided that the existing 
procedure of allocating to the firm items in respect of which the 
price difference was the least should continue to be followed. STC 
also agreed to this procedure and A/T was placed on them under the, 
agreement for those items for which the difference in price was the 
least. 

From the position explained above it will be seen that the DGS&D 
have been taking full advantage of clause 4(ii) of the agreement 
entered into which the S.T.C, wherever it is possible. 
November, 1968 

The Committee note that the realisation of revenrto by the P&T 
Department during the year 1965-66 has been well below the budget 
estimates. As against the budget estimates of Rs. 141.37 crores, the 
rctaal realisation came to Rs. 137.77 crores, leaving a shortfall of 
Ba. 3.60 crores. This trend of a drop in revenue, which was also 
noticed during the year 1964-65, has continued during 1965-66. What 
is distressing is the fact that the realisation of revenue in the year 
1966-67 was also below the budget estimates and the percentage of 
variation between the actuals of the budget estimates which was 25 
in 1 M  and 1965-66, has risen to 3.5 in the year 1966-67. The 
Conynittee d& that the P&T Board should examine carefully the 
reasons tor the shortfall in the realisation of revenue a h  compared ta 
the budget estimates over the last thm y e m  and take suitable 
remedial measures. The Committee elso deske that while 



the budget ~~ of a particular year, greater attention ahodd 
be paid to the trend, of tral3c, in addition to the available &um d 
the actual expenditure+ the budget estbqnbs and the m b d  
estimates etc. of the previous years. The Committee, theretore, 
stress that while preparing the budget estimates, care shodd bo 
exercised so that the diffemce betwem the expeded revenue and 
the actual receipts is as narrow as possible. 

(Sl. No. 1, para 1.11 of 13th P.A.C. Report-IV Lok Sabha) , 

Action taken 

As desired by the Committee a careful examination of the reasons 
for the shortfall in the realisation of revenue as compared to the 
budget estimates over three years from 1964-65 to 196667 has been 
conducted. A statement comparing the budget estimates with tbe 
actuals for these years under broad heads of revenue is appenckd. 
Tt will be observed from this statement that the variations from 
budget estimates differ from h'ead to head in different years. The 
reasons for major short-falls in realisation of revenue each year are 
explained below: - 

1964-65: The shortfall was mainly under the head 'Sale or ordi- 
nary Stamps'. It will be seen from the following data that during 
earlier years, the actual realisation under this head had exceeded 
the budget estimates successively and this was adversely commented 
upon by the P.A.C. 

'In Cro-es of Rupees) .-- ----- 
Yedr Budget ~stirnate Actuais 

In this background the budget estimate for 1964-6!5 under this 
head was framed some-what liberally but that proved an over-esti- 
mate during that year. 

1965-66: The shortfall was mainly under the heads 'State of Ordi- 
nary Stamps' and 'Rent of wires leased to Railwaya etc'. As regards 
sale of stamps, the factors responsible for the shortfall, were mainly 
the decline in trade and industry as a result of recession. In& 
Pakistan conflict of August-September, 1985, and the failure of the 
monsoon. The Railways too had similar experience in rtgard to 
pealisation of revenue that year. dbarttall under the 
head 'Rent of Wires leased to Railways etc.', it was expected rt ttK 
time of Budget that the cane Rgarding revidon of mt tor W&W rtc 
1*I. - 



recoverable from the Railways for the quinquennium 1961-82 to 
1965-66 would be settled and that the Railways would pay the 
arrears right from 1961-62. As such provision for arrears was also 
included in the budget. This expectation, however, did not mater- 
ialise resulting in shortfall in the revenue realisation. 

1966-67: The shorfall is mainly under the head 'Telephone 
Revenue'. With effect from 16th January, ld65,  telephone tariffs 
were enhanced and on that account an additional provision of 
Rs. 13.50 crores was made in the budget for 1966-67. The shortfall 
is partly due to this additional provision having proved an over- 
estimate and partly due to the enhancement of tariff having the 
effect of somewhat lesser utilisatio~ of the service. 

The recommendations of the Comm,.:?~ in this j:cgard, namely 
that while framing the budget estimates of a particular year, greater 
attention should be paid to the trends of traffic and that care should 
be exercised so that the dserence between the expected revenue and 
actual receipts is as narrow as possible, have however, been carefully 
noted. 
This has been seen by A.G.P.&T. 

(O.M.. No. 1-22168-B, Dated 30-7-1968). 



S rATE.WNT COMh'ARING BUDGET ESTIMATES WITH THE A C T U h t S  

1964-65 1965-66 1966-67 --- 
B.E. Actual~ Variation B.E. Acruals Variation B.E. Actuals Vanaths  



The Committee feel that the edsnce of philately has not been 
effectively p r d  into &ce by the Posts and T e l w p h s  Depart- 
ment in the past to augment its revenues. They are, however, glad 
to note that in November, 1967, the Posts & Telegraphs Department 
took the initiative inorganising a senbar  on philately in which a 
number of leading philate-lists, artists, designers and printers parti- 
cipated. A number of useful suggestions appear to have been 
thrown up at the Seminar to make stamps attractive in appearance 
and design. 

(SI. NO, 3, para 1.17 of 13th Report-IV Lok Sabha). 

The Department may examine the suggestion that Indian symbols 
and motifs like 'Hansa', 'Dharamachakrya' and 'Makan' should be 
dfectively utilised. Monotonous designs should be eliminated and 
ideas like temples, monuments, musical instruments, should be 
incorporated in the series. To encourage new ideas, open competi- 
tions should be organised from time to time to attract the most effea 
tive entries. 

(Sl. No. 4, para 1.18 of 13th Report-IV Lok Sabha). 
The programme of issue of stamps should also be settled well in 

advance so that publicity folders can reach potential distributors, 
upeciallg in foreign countries, well in advance to enablc them to 
place orders. It is nndeatood that Government have since decided 
b provide facilities for the multi-colonred printing of stamps. 

(Sl. No. 5, para 1.19 of 13th Report-IV Lok Sabha). 
The Committee have no doubt that if philately is given due 

importance, it should enable our country not only to promote a feel- 
ing of fraternity and better understanding with other countries bat 
also to earn substantial foreign exchange. There is no reason why 
the print order for the 'Shakuntala' stamp which had touched the 
merk of 30 million s W  not be reached by an equaUy attmetive 
aeries commanding wide rppcaL 

(Sl. No. 6, para 1.20 of 13th Report-IV Lok Sabha). 
Action tuken 

The recommendations of the Committee have been noted for 
guidance. The action already taken is indicated below: 

The suggestions of the 'Seminar on Philatdy' as mentioned in 
the recommendation have dnce been accepted by tbe Department 
and action has been initiated accordingly. 

As regards the mggestions for the effective use of the Tndian 
rgmbohl and motif6 Ilke 'Bmsa', 'Dhumnchtbyd md adrlun' etc. 



maitable designs have been prepared with these sgmbols and mot&. 
Theee will be examined further with a view b utilfstng them effect- 
ively on our stamps and postal stationery. 

So far as postage stamps bearing designs of temples, monuments, 
musical instruments etc. are concerned, it may be mentioned that 
several stamps on Indian monuments and templea have been brought 
out both in the deAnitive and commemorative series. In 1947 a 
stamp with the Asoka Capital was brought out. Stamps of theBodh 
Gaya temple; the Bhuvaneswara temple, the Golden Temble, Arnrit- 
sar and the Somnath Temple have already been brought out. The 
Taj Mahal also kgured in a stamp issued in 1948. The Taj Mahal 
was again portrayed in a commemorative stamp in 1967. The Victory 
Tower, Chittor and the Qutab Minar, Delhi have also figured in 
stamps. In 1967, a stamp with the Gurdwara Shrine, Patna was 
brought out. The question of issuing more stamps with such motifs 
like temples, monuments etc. will be kept in view whenever new 
stamps have to be brought out. Competitions are organised and 
will continue to be held for securing designs for special postage 
stamps on important occasions. Action has been taken to hold 8 
competition for the series of stamps to be brought out on the Birth 
Centenary of Mahatma Gandhi. 

Regarding the suggestions for settling the programme well in 
advance, the Department has already adopted the general policy 
as recommended by the 'Seminar on Philately' to the effect that no 
proposal unless submitted 18 months before should be considered 
and that trle programme should be drawn up at least one year earlier 
to enable the Department to give wide publicity well in advance 
both at home and abroad with report to the special issues to be 
brought out. Efforts will be made to implement this policy though 
it need be stated that many of the important proposals are received 
very late from the sponsors. 

As presumed by the Committee, it is confirmed that the Govern- 
ment has decided to import suitable equipment for the printing of 
stamps in multi-colom in future. 

A8 regards the Shakuntala stamp, the previous Public Accounts 
Committee in their 43rd Report in 196566 commented adversely 
that such a large quantlty as 30 million had been printed. They 
also recommended that commemorative stamp should not be print- 
ed in excessively large numbers and in such denomhatiom aa can- 
not be used over a reasonable period of time. It was only after the 
Depuetment took the unusual step of overprinting this shmp tbat 
the entire st& could be sold out. However, the questian of print 



ing commemorative stampa hi larger quantitied thati at present is 
already under review, 

This has been seen by Accountant-General, Posts and Telegraphs 
(O.M. No. 30165/61-H, dated 2 August, 1960.) 

The Corninittee view with great concern the rise in the percentage 
of expenditure to revenue during the Third Plan period in all the 
branches of Posts and Telegraphs Departnqent. 

[Sl. No. 7, Para No. 1.31 of Thirteenth Report (Fourth Lok Sabha] 

Action taken 

The increase in expenditure was mainly due to grant of succes- 
sive doses of dearness allowance during the period 1962-63 to 1965- 
66 and also other concessions to staff e.g. children's education allow- 
ance, over time allowance etc. 

The need for economy in expenditure is however, always kept in 
mind. Endeavours are made to economise in expenditure as far as 
possible consistent with the exigencies of service. The tariffs for 
the different posts and telecommunications services are also reviewed 
from time to time and are adjusted having regard to the costs, 

This has been eeen by Accountant-General, Posts & Telegraphs 
(O.M. No. 1-21168-B, dated 17-7-68.) 

Recommendations 

They are particularly concerned to note that the percentage of 
expenditure to revenue on the postal services has increased from 
95.2 pr cent in 1961.62 to 105 per cent in 1965-66. The Committee 
note that the increase in expenditure is attributable mainly to two 
reasons; grant of additional allowances such as enhanced dearness 
allowance, house rent allowance, overtime allowance, education 
allowance for children of employees etc., and the policy of increasing 
the number of post offices in the rural areas. While the Committee 
do not question the desirability of opening more post ofices where 
justified, they feel that the need for economy should not be over- 
Looked. They suggest that the possibility of utiliiing extra-depart- 
mental agents, particularly school teachers, to work such post oRtices 
on a part time basis in the initial stages should be fully explored so 
as to reduce the financial burden. Such post offices may in conme of 
time be converted into full time post odaces whem the quantum of 
work fully justifies it. 
[Sl. No. 8, Para No. 1.32, Thirteenth Report (Fourth Lok Sabha)] 



Action taken 
The need for economy in all types of expenditure is contantly 

kept in view. Ag a policy, as new post oPBces in rural areas are 
always opened on part-time basis and manned by extra departmental 
agents. Such post offlces are converted into full time offices mannecI 
by departmental staff only when this is justified on the basis of 
revenue earned by that office and by the work load. 

This has been seen b:. Accountant-General, Post & Telegraphs. 
(O.M. No. 1-21 168-BI, dated 17-7-68.) 

The Committee consider that the post offices particularly those 
situnte.1 in rural areas, should make earnest efforts to develop sav- 
ings bank facilities so that the m a 1  population becomes saving 
conscious and contributes its mite towards the development of the 
country. 

(S. No. 9, para 1.33 of the Report, 1967-68-lV Lok Sabha). 
Action taken 

The Department has all along been making earnest efforts for 
extending Savings Bank facilities to rural areas. This will be evident 
from the fact that as at the end of financi31 year 1967-68, out of 
83,968 branch post offices which were located mainly in rural areas, 
53, 686 branch post offices were doing Savings Bank business; of this 
over 46,000 branch post ofices were authorised to transact Savings 
Bank business during the last 10 years while as many as 11,380 offices 
came in the field during the last one year. 

2. The responsibility for publicity and promotion of Small Sav- 
ings rests with Ministry of Finance (D.E.A) through the National 
Savings Commissioner. The attention of that Ministry has been 
invited to these comments of the Public Accounts Committee vide 
Department of Communications--(P, & T. Board) U.O. No. 4-li68-M 
dated 8-4-1968 (copy enclosed). 

3. This has been seen by Accountant-General, Posts and Tele- 
graphs. 

(O.M. No. 41[68jSS, dated 25-6-68). 
DEPARTMENT OF COM-MVNICATIONS 

(POSTS AND TELEGRAPHS DIRECTORATE) 
No. 4-1]68'SS Dated, New Delhi, the 8th April, 1968. 

The remarks of the Public Accounts Committee at  serial No. 9 
of Appendix XIV (copy enclosed) in their 13th Report may kindly be 
reen. 



2. As far as the P & T Department is concerned, it is fully alive 
to the need for providing SB. facilities in rural areas. In the Year 
1957, as recommended by the S.B. Advisc1.y Committee, this matter 
was thoroughly revied by us and order; were issued on 30-41957 
to the Heads of Circles to vest branch ofices l~berally with S,B. 
powers. It  was clarified that Extra-Department Post Offices can 
also be vested with S.B. powers. The number of branch offices 
which were vested with S.B. powers at the end of 31-3-1958 was 6492 
The number of branch offices vested with S.B. powers as at the end 
of 29.2 1968 is 51411. It may be seen that the P & T is making 
allout efforts to vest as many branch offices as possible with S. B. 
powers. The branch offices are mainly in the rural areas. All the 
sub-offices in the rural areas are vested with S.B. powers. 

3. It  is not clear whether the P.A.C. suggest that the post offices 
should take active interest in deve!opin gthe Savings Bank busi- 
ness. The branch offices in rural areas are manned by Extra Depart- 
mental agents. The savings Mobilisat'on Board set up by the 
Government of India, introduced a scheme of giving prizes to the 
Branch Postmasters on Divisional, Circle and All-India basis which 
showed the highest net increase in S.B. deposits during the year 
1966-67. The scheme has been extended to the year 1967-68 also, 
the financial liability of which will be borne by the Ministry of 
Finance. The attention of the Mkistry of Finance is drawn to the 
remarks of PAC. for any further action they may like to take 
through the N.S.C. 

Sd.- A M, NARULA, 
Director (SB) . 

The Ministry of Finance PEA). 
Public Accounts Committee (1 967-68) -Thirteenth Report Para 

No. 1.33 (Sl. No. 9 of Appendix IV). 
The Committee consider that the post ofHces, particularly thost! 

aituated in rural areas, should make earnest efforts to develop 
savings bank iacilities so that the rural population becomes saving 
conscious and contributm its mite towards the development of the 
muntry. "'4 

Recommendations 

"The Camnittee abed h d l y  emphasise that keeping in view the 
high cost of the st&, every effort should he made to increase 
moctioity and effect saving in man power'' 

(5. No. 10, para 134 of 13th Report-IV b k  Sabha). 



Action Taken 
The llervim in Post W c e s  are labour intensive and the number 

of stat? is sanctioned keeping in view essential requirements 
for rendering an ePBcient and effective service to the public. 
Standards for out turn of work are laid down in respect 
of various operationa for entertainment of staff in operative 
and administrative ofices and review of the establishment 
is carried out periodically to ensure that the staff employ- 
ed in an office is according to the standard and is neither 
inadequate nor excessive. The work stutly organisation in the 
Directorate is looking into the simplification of procedures for avoid- 
ance of wastage and laying down standards for various categories d 

' posts with a view to increasing productivity and saving in man 
power, Small gadgets and machine like Franking machines, Postal 
Stationery Vending Machines, Multivalue Franking Machines for 
registered articles etc. and Bundle Tying Machines which are not 
merely useful aids but which also increase productivity, have been 
pressed into service in certain important post offices. Lack of fun& 
is a deterrent in introducing these machines on a large scale to en- 
sure further increase in productivity and saving of delays and man- 
power. However, runners lines are being motorised, wherever 
possible, to save manpower as well as speed up the transmission of 
mails. The recruits in the various cadres are also given basic train- 
ing in their professional work, so that they can handle the work 
efacientl y and economically. 

This has been seen by A.G.P. & T. 
(O.M. NO. 19-2\6&PRP, dated 31-7-1968). 

Recommendatiotu 
The Committee feel that with a little more care in assessing the 

items and progress of expenditure it should hat - been possible for 
the Posts and Telegraphs Department to avoid :I major portion d 
the excess over the grant. The excess of Its. 41.17 lakhs under the 
head 'allowances honoraria' Rs. 15.75 lalrhs under printing and 
stationery, Rs. 20.54 lakhs maintenance of assets and Rs. 19.45 lakhs 
under petty and other works could have been avoided if the Depart- 
ment had kept a proper watch over the trends of expenditure and 
also taken action in time to get a supplementary grant. The Cm- 
mittee hope that the Posts and Telegraph Board will take adeqnats 
mensurcs to ensure that in future timely action is initiated k, avoid 
excess over grants sanctioned by Parliament. Subject to this 
observation, the Committee recommend that excess over thc grant 
may be rEgularised under article 115 of the Canstitufion. 

[Sl. No. 17 para 2.3 of 13th Report (Fourth h k  Sabha)] 



Action Takm 
The observations of the Committtee in, regard to the excess dwing 

1965-66, over the sanctioned grant for 'P&T Working Expeneses' have 
been noted 

As regards taking adequate measures to ensure that in future 
timely action is initiated to avoid excess over grants sanctioned by 
Parliament, suitable instructions have been issued to all Heatis of 
Circles etc. vide the P&T Directorate letter No. 1-40167-B dated 
1-5-1M8 (copy enclosed) emphasising that the observations of the 
Committee should be kept in view and that in future excess over 
the grant be avoided. 

This has been seen by Accountant-General, Posts and Telegraphs. 
(O.M. No. 1-40167-3 dated the 16-7-1968). 



OFFICE OF THE DIRECTOR GENERAL OF POSTS AND 
TELEGRAPHS 

(Sardar Square, Parliament Street, New Delhi) 

No. 1-40167-B. Dated, the 1-5-1968. 

To 
Heads of Postal Circles, 
Heads of Telephone District, 
Heads of Administrative OfHces. 

SUBJECT: --Contl-01 of expenditure. 

A reference is invited to DO NO. 4-44168B dateti the 6th February, 
1967 from Shri Dayal, Senior Member (Posts) regarding excess under 
working expenses during the year 1965-66. The Public Accounts 
Committee have remarked adversely against the excess expenditure 
over the sanctioned grant and have observed that proper watch 
ehould be kept over the trend of expenditure and timely action taken 
to avoid excess over the sanctioned grant in future. It is therefore, 
emphasised that the above observations of the Public Accounts Com- 
mittee should be kept in view. It is also emphasised that consistent 
with the exigencies of service, no expenditure should be sanctioned 
unless funds are available for the purpose or the expenditure can be 
met by reappropriation of funds from the anticipated savings under 
other heads. 

P. B. DAS, 
Director (Budget). 

Recommendations 

The Committee have commented adversely on the accumulation 
of arrears on telephone revenues in their 43rd Report (Paras 3.4, 3.6, 
3.7) and 66th Report (Paras 3.10 to 3.12) (Third Lok Sabha) and also 
in their 6th Report on Action Taken (Fourth Lok Sahhn) (Paras 2.7, 
28). They note that the arrears for the biUs issued upto March, 
1886 have come down to Rs. 283 lakhs from Rs 611 lakhs and that oat 
of Rs. 283 lakhs, an amount of Rs. 137.48 lakhs was due for recovery 
from the various Government Departments and Rs. 144.93 lakhs from 
the public. The Committee are not satisfied with the efforts so far 



mado by the P. & T. Department about the realisation of telephone 
revenues. The Committee feel that a commercial enterprise like the 
Talephone Department should be wre  prompt in roalising thek 
revenues. For that purpose they should ensure not only that the 
bills are prepared promptly and correctly but also sent to the subs- 
cribers in time. The Cimmittee also hope that while realising the 
old arrears, the Department will not allow its current dues to accu- 
mulate. 

(Serial No. 18 of App. XIV and para 3.11 of 13th Report of Public 
Accounts Committee-Forth Lok Sabha). 

Action Taken 

Efforts have continuall;, bee2 made to reduce arrears, all this 
time. This is now evident from the fact that compared to the p s i -  
Sion of arrears that existed or! 1st July, 1966, on 1st July, 1967, the 
arrears registered a decrease of 8.2 per cent. 

The arrears are coming down progressively, as under:- 

. Ye?: . ~ I O U ~ !  Amount Perc:n'.g:' Arredrs~~n P~ercWag. PcrcenUgeOf 
hilled. collacnd. imrewcd xsr July incre3sr/ arresrs lo 

for. I following dccrcase the amount 
revenue. (including in collected 

arrears in a m i n .  during rhr 
m ecr of )car. 
bii& issued 

in !he 
pnccding 

years'. 

2. The above figures show that the percentage of arrears to the 
amount collected has c o r n  down consjderably. 

3. Of the arrears of Rs, 5.6 crores on 1st July, 1967, RE. 3.25 c r o w  
related to hvenunen t  subscribers and the rest Rs. 2.36 crores to 
Private Subscribers. The corresponding figures of previous year on 
1st July, 1966 were Rs. 3.64 crores and Rs. 2.47 crores respectively. 



$. JQ laspe& 60 old m%M r3w, ~~rtlbdtahtki rrdrrctlan hat8 been &% 
* * h t  tiwunersihrnpectafbills lsnndupto theend (Y 64.e 
w h h  stbad at Ib. 3.08 crores on 1st July, 191#1 have came dowh ta 
Rs. 2.06 crorw aa lrt July, 1867 t h w  recording a decrease cf om I 
lcrore of rupees. In the matter of recovery of subsequent dues, the 
m a r s  ig rcspert of bills issued from 1st April, 1965 to 311it Marc3 
!966 which stood at h. 3.02 crores on 1st July, 1966 were only Rs. 0.78 
crores on 1st July, 1967, a reduction of Rs. 2.24 crores in the cc,urse 07 
a year. 
' The position regarding correct preparation and prompt issue of 
bills has been explained in the reply to Serial No. 19, para 3.12 of the 
l3th Report. 

This has been seen by the A.G. P. & T. 
O.M. No. 23-3/'68-TR(i) dated 3-8-64. 

Recommendations 

hem the evidence tendered before them, the Committee find that 
am of the main reasons for the accumnlation of the arrears was the 
inadequacy of the accounting system to meet the present day nee& 
of the telephone department. me Committee note that the accrruot* 
'ing system was now being reorganised to meet prerent day r e q u h  
meats. Theg hoped that the Dtpartmtnt of Cornmicat ions will 
t ~ k e  adequate measures including decenlrali5ation to bring up-to- 
date the accounting system tot the telephone revenues so that kle- 
pbeac bills art prepad promptly and their realisation Bccomcrs mole 
up-to-date. 

4S1. No. 19, para 3.12 of 13th Report of Pub'ic Accounts Cmnrittce-- 
Fourth Lok Sabha). 

Action Takm 

with R view t ' ~  ensur~ng that telephone bills a r t  prepared expedi- 
t j o d y ,  streamlined procedures of billing and accounting aimed at 
bringing forth better results are already being tried at wveral p'am 
including D~lh i .  

In Delh~, a qpif icant  improvement has already kcOn noticed in- 
asmuch as bilk are nfhv bemg received by subscribero on or befom 
ag#iHed dates already made kn6m to them. In another big system 
LPQmely, Cdtutta rr mechulised smrn of bUling and accounting hs 
Iwn Yntroducd$ w h m  irsut of bilb is curreat and colktion of duw 
*a mpr, 



Out of the arnouqt billed for during January 1068, the amount 
ajllch'was'still to be rewvered as at the end of Much 1988 was only 
$8 per cent in CaIcutta and 11 per cent in Delhi indicating the paoe 
of recovery being hastened by the systems being tried there. ' 

' Regarding decentralisation the position has been indicilted in the  
'action taken' memo. on recommendation No. 22, para 3.20-13th 
wort. 

The comparative merits of these revised manual m d  ~s~echanisccf 
procedures are being watched. 

This has been seen by A.G. P. & T. 
O.M. No. 2 3 - 3 , / 6 8 - ~ ~  (ii) dated 3-8-68. 

Recomrnendationa 

As regards the recovery of outstanding telephone revenues from. 
Government Departments, the Committee hope that the 1CIinistry of 
Rarnce will be able to streamline the procedure of payment of tele- 
?bone dues to the P. & T. Department so that past arrcm are char- 
ed asd no arrears in this respect accumulate in future. 

(Sl. No. 20, para 3.13 of 13th Report IV Lok Sabha). 

Action Taken 

With a view to getting Te!ephone bilk settled pnmptly by Gov- 
ernment subscribers, certain measures have been taken as outlined' 
below:- 

(a) Efforts are being made to improve the Telephone Revenue 
billing and Accounting procedures, two systems being 
under trial one known as the "Pilot Scheme'' at Delhi and 
certain other Units, and the other at Calcutta under which 
billing and accounting are done on computer through 
I.B.M. Service Bureau. An objective assessment of each 
system! will be made to determine its relative acceptabi- 
lity in terms of improvement in operational efl'iciency, 
costs, etc. 

(b) Orders were issued as carry as April, 1965 with the concur- 
rence of Ministry of Finance and C. & A.G. that Govern- 
ment Departments should settle their b l h  provirionally 
on receipt, subject to discrepanda, if my, king rcttled 
later. This was reiterated by the Deputy Prime Mlnbbr 
in r D.0. letter issued to nviovle W n k n  kn AugW, 1m.. 



(c) The system of payment of telephone bills through book 4- 
justment by Government subscribers which resulted in 
loss of accepted. bills and prolonged correspondence has 
been dispensed with. Now all Government subscribers 
are required to settle telephone bills in cash/by cheque 
irrespective of the amount of the bill. 

(d) A system of rebate of Rs. 4 for bills for Rental and Local 
I,, ..r call charges for prompt payment has been introduced in 

Delhi Telephone District as an experimental measure. This 
it is considered will induce Government subscribers to pay 
bills promptly to avoid Audit objections arising from loso 
of rebate through dilatoriness in processing bills. 

(e) In the case of reorganisation of Wnistries,/Department in- 
volving transfer of telephones orders making the original 
Ministry/Department liable to pay the charges for tele- 
phone bills till such time as the changes are communicated 
to the billing authorities have been issued vide Finance 
Ministry O.M. No. 13(4)-PTI/67 dated the 19th July, 1968 
(copy enclosed). 

This has been vetted by the Accountant-General, Posts & T e b  
paphs. 

[O.M. No. 23/3/68-TR (iii) dated 3-8-68]. 



NO. 13(4)-PTI/67 
GOVERNMENT OF INDIA 

Ministry ef Ftnarree 
(Dtpartment ef Expenditare) 

New Delhi the 19th July, MM. 

OFFICE MEMORANDUM 

Swm~c~:-Settlement of outstanding telephone bills. 

The problem of large arrears of telephone revenue due Irom Cen- 
tral Government Departments and Ministries in Delhi has been under 
m i d e r a t i o n  for some time. It appears that in many cases, such 
arrears accumulate foi'owing the reorganisation and renarriing of 
Ministries/Deprtments from time to time. When parts of one Min- 
istry are transferred to another or a Ministry is renamed, the tele- 
phone bills continue to be addressed to the administrative officer res- 
ponsible for making such paymtnts in the old Ministry. This hap- 
pens largely because the changes required in billing for the several 
telephones, as a result of reorganisation, are not intimatrd to the bil- 
ling authorities well in time to enable them to issue the bills to the 
correct addressees from the date of the changeover. In most such 
cases, such bills addressed to the Ministry, whose constitution and/ 
or name have undergone a change, remain under dispute and ror- 
respondence for quite some time. It is not easy to settle the liability 
because of further complications introduced by the change of desig- 
nations and names of officers actually using the telephones. 

2. Obviously, it is not fair to a commercial department like the 
P. & T. to be deprived of sizable revenue over long periods on this 
account. To simplify matters, it has been decided, with the appro- 
val of the Deputy Prime Minister, that in future even after r e a g e -  
nisation, telephone bills shou'd continue to be settled by the Control- 
ling Officers as before till such time as the position stabilises and 
proper instructions are sent to the billing authorities by the old Min- 
istry. duly countersigned by the new Ministry, where necessary, in- 
dicating the names and designations of the new controlling ofncers 
for each telephone and the prospective date from which the change 
should be given effect to. All bills relating to the period prior to 
such date should be paid without any de!ay by the Controlling 



'cpq ~f the old Minbtry, Intimatiw of wch paynrentg phould bt m# 
sht@taneously by the paying Ministry/QfBce to the aew Miniaky,/ 
CMlce to avoid the possibility of double payments, 

3. All Ministries/Departments are requested to note this p m  
h e  for covpliance. They are a!so requested to see that such siSw- 
tiom are kept to the minimum by taking timely action to intimate 
t& changes in names, designation etc. to the Telephone authorities. 

Sd/- S. D. NAHCOLWALA, 
Add. Secretaty to the Gout. of India. 

Al l  Ministries d the Government of India, efc. 

Becommendations 

The Committee understand that the question of rebate oa the 
p m p t  payment of telephone bills is under the consideratiou of tJa 
P. dc T. Board. A rebate on prompt payments will provide ar, b 
tive to subscribers to pay telephone bills in time. The Cornaritta 
wuld like to be informed of the decision taken by the D o p m  
in this regard. 

(Sl. No. 24, para 3.22 of 13th Report of Public Accounts Commit- 
tee-Fourth Lok Sabha) . 

Action taken 

A system of rebate has been introduced, as an experimental m4s- 
s u e ,  for one year in Dehi from April this year, as an induclem6at 
for prompt payment. During the 3 lnonths ending JW lW, on m 
average, 46 per cent of subscribers have been making payments with- 
in ten days as against 25 per cent prior to the introduction of the sys- 
tem. The question of continuance and extension of the system else  
where will be considered after the system has been tried for the ex- 
perimental period. 

This has been seen by the Accountant-General, Posts and T e b  
graphs. 

[OM. No. 23j31(18-TR(vi) dated 34-(Y.] 

Recommendations 

Zbo Committee rsqret to note that prompt actto* was mot trLn 
wing dbeonn* d t-'--:a G 4 tr(llr 1. 



respect of 48 cases in Bombay Telephone District and 55 cam 
DsIhi Telephone District. The Committee also feel that the P. 6% 
Department should make effective use of the power available to t h y  
for disconnecting the telephone if telephone bills are not paid within 
the prescribed period of one month. The Committee hope that the 
P. & T. Department will pursue realisation of their bills promptly 
and that cases of such a type will not recur. I 

(Sl. No. 25, para 3.25 of 13th Report of Public Accounts CommitteiG 
Fourth Lok Sabha). 

Action taken 

With a view to checking accumulation of arrears, disconnection Q£ 
telephones for non-payment of dues has, repeatedly, been stressed 
upon. The work of decentralisation and reorganisation of Te!ephone 
Revenue offices and modification of procedure is in progress and when 
these stabilise the position is expected to improw. 

It may be mentioned that during March, 1968, about 2,575 tele- 
'phones were disconnected in Delhi alone for default in payment. The 
number of telephones disconnected for non-payment in the whole of 
hd ia  during the six months ending on 31st October, 1967, was 43,000. 
The position is constantly under review. This has hem seen by Ac- 
countant General, Posts and Telegraphs. 

[O.M. No. 23-3 '68-TR(vii) dated 3-8-68]. 

Recommendations 

The Committee hope that, with the decentralisation of the Ac- 
c a t s  Otfices and the delegation of responsibility to tho Divisions! 
Engineer for the issue of Advice Notes and for the eollcction of Ten- 
tals, an appreciable improvement in this behalf will be dected. 

(Sl. No. 27, para 3.33 of 13th Report of Pub!ic Accounts Committee- 
Fourth Lok Sabha). 

Action Take91 

The contents are noted. The telephone revenue work has been 
completely decentralised in respect of 39 Engineering Divisions. In 
case of 41 others, it is i n  the process of decentralisation. The decen- 
tralisation is thus in progress. The 'Action Taken' Note on Serial 
No. 22, Para 3.20 provides, in this connection, the necessary details. 

This has been seen by A.G. P. & T. 

r .[O.M. No. 23-3,'68-TR(viii) dated 3-84@]. 



The Committee cannot but conclude that in this case the extra es. 
pediture incurred waa due to lack of coordination between the 
f. & T. Department and the Railways. Further, if tmmc conditions 
an  that route and other conditions prevalent there had been taken 
into consideration before hand, this expenditure of Ba 20,360 on tbr 
redigging of trenches could have been avoided. The Committee hop 
that the Department will take suitable steps to avoid a recurrence d 
such cases. 

(S1. No. 28. Para 4.5 of the 13th Report). 

Action Taken 

To avoid recurrence of such cases, a circular D,O. letter to a&. 
'Heads of Circles in the Posts & Telegraphs Department has bees, 
issued, a copy of which is enclosed. 

1O.M. No. 111-3 (1) '67-TPL Dated 22-6-1968] 



B. S. Rau, 
Ry. D.G. (L). 

OfIice of the Director General, 
Posts & Telegraphs, 

New Delhi-1. 

March 6, 1963. 
Dear Shri - - -  , 

In one of the projects of the Posts & Telegraphs Lkpartment, 
underground trenches for laying cables were dug before the actual 
distribution of the cable drums along the route. Thereafter, the dis- 
tribution of cable drums took a considerable time. As the cable was. 
being laid a lmg railway tracks and access by road was not available, 
distribution facilities had to be obtained from the Railways. The 
Railways mnde a material train available for the use oi the P. & T., 
but the distribution of the cabie drums was slower than what w a s  
anticipated due to heavy train traffic. Meanwhile the trenches got. 
partly filled up d u r ~ n g  the monsoun and the department had to pay 
the cost of digging them again. 

2. In andther section of the same project the Rail\va;;s stopped t h e  
Department from layirrg the cable after the trenches had been dug  
as the Railway Oficers in the field fe't that the ground where the 
cable trenches were made would be required by them later for laying 
another track. The case was referred to the Ra i lway  Board. The 
decislon was received after about five months. In the mean time 
these trenches were also partly fillcd up due to monsoon. On account 
of this the department had to incur an extra expenditure for clear- 
ing these trenches at the tirnc of actual laying of the cables. This case 
figured in tile Audit Report of :he P. & T., 1%7. The Public Ac- 
counts Comn-uttee after hearing the witnesses of ihc department 
arrived at  the following conclusion: 

"The Committee cannot hut conclude that in this case the extra 
expenditure incurred was due to lack of co-ordination bet- 
ween the P. & T. Department and the Railways. Further, 
if traffic conditions on that route and conditions prevalent 
there had been taken into consideration beforehand, this 
expenditure of Rs. 20.360 on the re-digging o i  trenches 
could have been avoided. The committee hope that t h e  
department will take suitable steps to avoid a recurrence 
of such cases". 



9.1 would rqwt you W y  to we thtt fn gour Clrcb recum* 
ol such c a m  is avoided and a proper coordfnatlon with the Rallwaym 
w any otkee department os my be necerrlrorJr, M maintained at p- 
jm Awelo in carre of w h  projects so that avoi&bb expenditure Ir 
not incurred. 

. Yours Sincerely, 
Recommendations 

The Committee cannot but conclude that in thk case the extra ex- 
penditure incurred was due to lack d ee-erdinrth betwen tb 
?. B T. Department and the Railways. Further, if trallic conditions 
rrr that route and other conditions prevalent there had hcm taker 
into consideration before hand, this expenditure of Rs. 20,.W on tbe 
redigging of trenches could have been avoided. The Committee hope 
that the Department will take suitable steps to avoid a recurrence ef 
sucb cases. 

(a. No. 28, Appendix XIV, Para 4.5 of 13th Report). 
Action Taken 

The observations of the Comm~ttee are noted in so far as the Min- 
iotry of Railways are concerned It is further submitted that the 
facts brought out by the Posts & Telegraphs Department in para h 
of their D.0. No. 111-3(1) /67-TPL dated 6th March, 1968 (a copy d' 
which is being submitted by the P. & T. Department along with their 
reply to the recommendation) are being exxninsd in this Ministry 
with a view to taking such action as may be mnsi&red nwasary. 

2. This has bwrr seen by Audit. 
[Ministry of Railways (Railway Board's) O.M. No. 68-B(C)-PAC. TV:' 

13 dated 31-7-1968]. 



fever, that pursuant to their reeommendatlons contained in para 7.21 
.of tbeir 43rd Report (Third Lok Sabia) the Department have bmed 
Instructions for tightening up supervision dver the working 61 
d o u s  branches of the post ofaces with a view to the prevention of 
.such cases. 

(SI, No. 37 Para No. 7,12 of the 13th Report). 

The Committee hope that the Department will exercise adequate 
vigilance to ensure that the instructions issued and - the  changes 
introduced in the procedure yield the desired result and have a 
.salutery effect in minimising the number of such caves in future, 
They would like to watch the nchievemcnts of the Department in 
this matter through future Audit Reports. 
AS1. No. 38 para No. 7.13 of the 13th Report) , 

Action iake.n 
Pursuant to the recommendations of the Public Acccunts Com- 

mittee, the Department has been exercising adequate vigilance on 
the occurrence of losses and frauds. Instructions have been issued 
from time to time and remedial measures are being taken as nnd 
when called for. A quarterly review of fraud and luss cases along 
with details of cases involving large amounts is being regularly 
conducted by the P.&T. Board. Appropriate action is taken to plug 
m y  possible loopholes for the commission of frauds. As decided 
rjy the P&T Board a working group on S.B. fraud cases was fdrmed 
to go into the cases of S.B. frauds in single-handed ofices and sug- 
gest remedial measures. The working group have carried out a 
detailed study and have furnished their recolnmendatioiis whieh 
have mostly been accepted by the P&T Board. Necescary action 
is being taken on these recommendations. 

2. The loss and fraud cases which h a w  occurred during fhe 
year 1967-68 have been thoroughly examined and the following 
instructions ha\:e been issued to b ~ a r d  against their recurrence: 

(i) With a view to tightening supervision over the branch pod 
offices, authorised to do savings hank work. overseers have been 
ordered to collect pass books frorn thc  depositors and examine 
them to see that entries therein relating to' the last trimkactions 
tanv with the entries in the B.O. S.B Journal The ptlrtlcuhirs 
of last 'tmnsactions in respect of such accounts should be ftirwaidd 
to the account offlce for ver~dcation and onward trensmlivfon to h e  
l . P . 0 ~ .  AS a result of this check the number of freh ~~se"S"'has 
come down to a great extent. . . .. 

(ii) Tn ortier to detect counterfeit B.P.06. presented foi"e&sh- 
rhent the post o&es, it hag k& notifled'that forghies' &.'be . . r *. 1 



mogni$ed by the distinguishing features detailed in thefadwdm 
copy of the D.G1s Post Ofice Circular W e d  vide endst. No. 46151 
4&CF dated the 8th July, 1967. (Annexwe-A). 

No fresh cases of fraud8 on account of counterfeit .B.P.Os, have 
been reported after the circulation of these instructions. 

(iii) In respect of money order frauds, instructions have been 
issued vied letter No, 15-10165-INV dated 15.7-67 (Annexwe-B), 
that while making Selection of money orders for verification of 
payment, the money orders of high value should not be omitted 
and efforts should be made to verify the payments of as many 
money orders as possible. Clear procedure has also been laid down 
for verification of monetary transactions done by a suspected of% 
cial. This would help in unearthing the fraud at an earlier date. 

Though the exact figures in respect of the money order frauds 
which have taken place after the circulation of these instructions 
are not available, yet the revised instructions will be helpful in 
decting the frauds much earlier. 

(iv) In order to guard against thefts of cash kept in the police 
stations, it has been ordered that the iron chests at police stations 
may be gradually replaced by iron safes. 

No case of theft of cash from iron safes wherever provided has 
been reported so far. 

(v) With a view to safeguarding payment of G.P.F. on produc- 
tion of a letter of authority which may subsequently be found to 
be b o y s ,  instructions have been issued vide endst. No. 10-15/67- 
INV(II1) dated 25-3-68 (Annexure-C) and letter No. 6281BG167- 
INV dated 29-5-68 (Annexure-D) that when the Audit authority 
for payment of G.P.F. is not received in the usual manner in dis- 
bursing office, the same should be carefully checked before the 
payment is effected and instructions contained in Rule 19 of P&T 
Financial Hand Book Vol. I regarding verification of signature of 
the audit officers should be scrupulously followed before effecting 
payment, 

No such case has come to light after the issue of these instruc- 
tions. 

(vi) With a view to checking the rise in cases of thefts, losses, 
and tampering of bags, detailed instructions have been issued (vide 
letter No. 12-21PB167-INV dated 31-5-68 (Annexure-E) to Heads 
of circles for reviewing the situation in  each Circle and adopting 



rraredial and preventive measures to plug the loopholecl &I tk 
war- of the d c e s  under Wr juridiction ao that the mischief- 
mongers may not get on *portunity for committing such offences. 

These instructions ha* been issued only recently and it is hoped 
that they would have the de~ired &ect in due course, 
Thb has been seen by Accountant General, Posts and Telegraphs, 

(O.M. No. 14-1,6&INV, Dated the 30-7-68.) 



Copy of DG1s P.O. Circular hued vide 454I6bCF dated 67-67 
t o  all heads of Circles, All Directors of Audit & Accounts, PQT & 
A.G. P&T, Simln etc. ttc. 

(Money Order Department) 

:Sub:-British Postal Orders-guard against payment of fore ip  
postal orders. 

Counterfeit British Postal Orders have been in circulation in 
large numbers and cases of payment of BPOs have been detected 
in post offices located in Punjab, Ja, and U.P. Circles quite 
recently. The frauds have been facilitated due to the negligence, 
of the postal ofecials who failed to follow the relevant rules on 
the subject and have not cared to take precautions and exercise, 
checks as prescribed from time to time. Detailed instructions were 
issued in the D.G1s. Circulars No. 38 dated 28-12-1965 and 17 dated 
20-7-1966. Inspite of the detailed instructions. the frauds have 
been taking place. It is, therefore, impressed upon all concerned 
that unless they take special care at the time of examining the 
British Postal Orders tendered for payment, such frauds carmot be 
stopped. On the basis of recent cases, it is hereby notified that the 
forgeries can be recognised on the basis of the following factors: 

(i) Counterfeit B.P.Os, are wider than the genuinc ones by 
about 4 M.M. 

(ii) The paper is whiter than that used on genuine ones. 

(iii) Counterfeit B.P.Os. are printed in green colour but the 
same is conspicuously darker than the colour of genuine 
B.P.&. 

(iv) The queen head is not clearly defined. 
(v) There is no water mark. 
(vi) Impressions of the date stamp of the Office 01 issue haw 

not been obtained by affixing the said stamp but the 
stamp impressions have been obtained by printing on the 
counterfeit B.P.Os. 

(vii) Serial Nos. printed on the Counterfeit B.P.0s. .are in 
continuous digits viz, there is no gap between three digits, 
and the figures are smaller in size. 



(viii) Printing of "£ 5" and three thick lines near the space fo r  
&natures are in very dark colour instead of light black 
printed on genuine B.P.Os. 

(tx) Punches in the Counterfeit B.P.Os are smaller than thwe 
on genuine ones and they are irregularly placed. 

(x) Signatures of the Postmaster of the ofice of issue have 
been usually omitted. 

(xi) Counterfeit B.P.Qs have the following series; FF/51, 
PF/69 and FF/48. 

(xli) Counterfeit B.P.05 usually bear names of the following , places as the office of issue: 
(a) Heathrow Air Port London. 
(b) Uverpool Stn. Station EC-2. 

AU concerned may please note that any of the forged orders clear- 
ly recognised if presented for payment at any post office in India, the 
Order should be taken possession of and immediate report may be 
made to the police. 



ANNEXURE 'B' 
Cqpy of letter No. 15-10/65-INV dated 15th July, 1967 from D.G.. 

P. & T., New De-lhi to the All Heads of Circles (Postal). 

Sub:-Frauds at the time of payment of money orders. 

Rules 293 and 355(2) of P. & T. V o i m  VIII prescribe that the 
Ihspector of Post Offices and mail overseers should verify the pay- 
ment of certain percentage, as fixed by the Heads of Circle, of money 
orders paid by postman and village postman and branch postmasters 
etc. in his jurisdiction as and when they pay visits to the offices. 

2. It has been observed that these officers are in the habit of selec- 
ting money orders for verification according to the facility of veri- 
fication and the money orders paid in the interior or money orders 
of high value are generally omitted. Therefore the main object of 
this check is defeated. This check is prescribed to unearth the 
fraudulent activities of the dishonest employees if any at early 
otages. 

3. It is therefore desired that necessary instructions may kindly 
be issued to all concerned that while making selection of money 
orders for verification of payment, the m n e y  orders of high value 
should not be omitted and efforts should be made to verify the pay- 
ment of money orders as many as possible. 



ANNEXURE 'C' 

Copy of D.G.'s General circular vide endonrement No. l B l ~ - ? W  
(111) dated 25th March, 1968 to a'l Heads of Circles and A d ; .  
P. & T., Simla f ~ r  information and necessary action. 

Of late, a case has been brought to notice of the Directorate in - which the imposter obtained final payment of the GFT from a Sub 
OfFice on the authority of a b o y s  payment order purported to have 
been issued from the Audit Ofice. The said bogus authority was re- 
ceived in the Head Office concerned with a covering letter said tir, 
have been written by an Assistant Engineer stating that the same 
was received missent in his office. T ~ P  Postlnaster concerned pro- 
paired the bill and forwarded the same to the concerned Sub Ornee 
for payment. The imposter called on the Post m c e  for paymtmt and 
introduced h~mself as an Ex-Oficial of the department and obtained 
pavment on the identification of one of the clerks of the same past 
office with whom he  formed a friendship during his short stay of a 
month or so. 

2. A similar case had also occurred in which the fin:d payment of 
a large sum on account of GPF was obtained by a lady im~oster  at a 
Sub Office in another Circle on the authoritv of a similar b ~ g u s  pay- 
ment order purported to have been issued by the Autfit OfRce. In 
this case also the bogus authority was received in the concehled 
Head Office under an endorsement purported to be from a Sub Divi- 
sional Officer and accordingly the bill was ~repared  and forwarded 
ta the Sub Office concerned for payment. The lady imposter in this 
case posed as the daughter of the subscriber and got payment from 
the Sub Postmaster on the identification of the care party w h w  
address was given in the bogus authority. The idcntitiw is unahle 
to furnish whereabouts c , f  the payee (imposter) or her husb:md as 
he had no know'edgr about them except that he happrned to know 
them as patients under treatment in the Hospital for a short p e r i d  
of 2/3 months. 

3. Both these cases have hew reported to the local police and 
their investigations are in progress. The culprits have nnt so far 
'heen apprehended and are still at large. 

4. In view of the fact that the signatures of the Accounls O R c e ~ s  
:appearing on the bogus authorities did not tally with the specimen 

U 



signatures on record in both the Head OtRces it is clear that these 
head offices failed to observe instructions contained in Rule 19 of the 
P. & T. Financial Hand Book Volume I. Similarly the Sub Ofices 
concerned failed to take proper precautions for the identification of 
payees as per Note below Rule 545 ibid. It is, therefore, necessary 
that these cases may be brought to the notice of all disbursing ofaces 
to guard against fraudulent final payment of GPF. Any attempt to 
,obtain Anal payment of the GPF amount on a bogus authority (pay- 
ment order) should be reported to the police immediately so that the 
culprits may be apprehended. 



Copy of letter No. 6-28/BG/67-Inv. dated 29-5-1968 from D.G. P. & T. 
New Delhi to All Heads of Circles. 

Subject:-Safeguards regarding payment of G.P.F. on bogus payment 
authority. 

In continuation of this office No. 10-15/67-Inv.111 dated 25-3-1968 
forwarding advance copy of D.G's General Circular, it is stressed that 
when the audit authority for the payment of G.P.F. is not received 
in the usual manner in a disbursing office, the same should be care- 
fully checked before the payment is effected. It is further desired 
that instructions contained in Rule 19 of P. & T. Financial Hand Book 
Volume-I regarding verification of the signatures of the Audit Om- 
cers should be scrupulously followed before effecting payment. All 
the disbursing officers may please be suitably instructed. 



ANNEXURE 'E' 

Copy of letter No. 12-2/PB/67-INV dated 31-5-1968 from, D.G. P. & T. 
New Delhi to All Heads of Circles including DPS, New Delhi and 
DPT, Srinagar. 

Subject:-Prompt and successful investigation in the cases of loss of 
bags containing cash and insured articles etc., and tak- 
ing preventive measures. 

Of late cases of thefts, loss, or tampering of insured, registered 
and cash bags are on the increase in some of the circles. Neither 
prompt nor successful investigations are being made to bring the cul- 
prits to book. 

2. Reasons for the present deteriorating situation in certain circles 
can be summed up as follows:- 

(1 )  Negligent and careless working of the operative staff and 
their disregard of responsibility as laid down in different 
chapters of the P. & T. Manuals. 

(2) Ineffective supervision by the Supervisory staff at import- 
ant points viz, closing despatch, receipt and opening of 
bags and custody of mails during working hours and over- 
night. 

(3) Failure of the Investigating officers in locating the venue 
of the loss and tracing the culprits due to lack of care and 
energy in taking up investigation with promptitude in the 
right direction. 

(4) Tendency on the part of the investigating officers to defend 
their own offtces and subordinates. 

3. With a view to check the rise in such cases of theft, loss and 
tampering of bags, it is requested that over aU situation in your cif- 
cles may be reviewed and remedial and preventive measures adopted 
so that there may not be any loopholes in the working of the offices 
under your jurisdiction and that the mischief-mongers may not get 
an opportunity of committing such offences. For this purpose th& 



following points may be kept in mind and suitable instructions issued 
for the guidance of both the operative and supervisory staff. 

(1) Assigning duties of the mail department connected with 
receipt and despatch of mails as also opening and closing 
of mlail bags to the Senior time scale sorter or sorten as 
required by Rule 1 of the P. & T. Manual Volume VII. 

(2 )  Not allowing free access to the strangers m d  relatives of 
Post Office and RMS officials as enjoined in Rule 20 of the 
P. 13 T. Manual Volume VI read with Rule 653 of the 
P. & T. Manual Volume VII. 

(3) Custody of stamps, seals, types and keys as per Rule 21 of 
the P. & T. Manual Volume VI and Ru'e 71 of the P. & T. 
Manual Volume VII. 

(4) Fastening the bags securely and obtaining clear and distinct 
impressions of the seals. 

(5) Examination of Seals, cords, labels and condition of bags 
at the time of receiving mails. 

(6) Exchange of mails strictly according to Rule 41 of the 
P. & T. Manual Volume VII. 

(7) Preparation of labels, lists etc. personally by the officials 
concerned neatly and legibly in their own handwriting. 

(8) Custody of mails during working hours and those kept 
over-night as per rules 65(4) and 66 of the P. & T. Manual 
Volume VI and Rule 43 of the P. & T. Manual Volume VII. 

(9) Opening of mail bags as per Rule 104 of the P. & T. Manual 
Volume VI and Rule 55 of the P. & T. Manual Volume VII. 

4. The Supervisory staff may also be instructed to move round 
and watch things personally instead of remaining fixed to their seats, 
merely checking the documents and work p q e r s  put up to them. 
With a view to enable the Supervisory staff to perform their legi- 
timate duties of getting the work done strictlv according to rules and 
keeping \lgilant watch over the staff working under them, they may 
not burdened with unnecessary clerical work. As a matter of fact, 
lethargy and lack of vigilance on the part of the Supervisory staff 
and also under their habits of leaving their branches or offices for 

intervals on one pretext or the other during duty hours result 
in aord ing  an opportunity to the culprits. Strict supervision, cons- 
tant attendance in the offke or branch by the Supervisory staff and 



frequent surpise visits by the Inspecting OWcers may prove effec- 
tive instead of carrying out supervision, prescribed checks and ins- 
pections as a routine in a purfunctory and haphazard way. 

5. According to instructions contained in Chapter 2 of the P & T 
Manual Volume VIII the Divisional Supdts. of Postal and RMS Divi- 
sions are expected to exercise control over their subordinates, but 
frequent occurence of such cases of theft and loss in certain division 
clearly indicate that the Divisional Supdts, concerned are lacking in 
this respect. As per rule 114 of the P&T Manual Volume VIII, the 
Divisional Superintendents, are responsible for the working in all its 
details of the Divisions and their efficiency will be assessed firstly 
by the absence of complaints and secondly by the absence of losses 
etc. Attention of these officers may kindly be drawn to these instruc- 
tions with a clear understanding that any laxity on their part on this 
account will be severely viewed and their ability assessed at the end 
of each yea; taking into consideration the number of complaints re- 
ceived as also the number of loss and fraud coses in their Divisions. 

They should be instructed to examine the question of securing 
mails during working hours and also overnight so that bags may not 
be accessible to any person other than the sorters and clerks who are 
the custodians of the same. For this purpose strong wooden or steel 
boxes may be provided with locking arrangements. If the bulk of 
mails to be secured is abnormallv heavy, provision of cages may be 
arranged, wherever necessary. 

6. So far as investigation is concerned, attention of Divisional 
Supdts. may also be drawn to Rules 167 (3) ,  191, 204 and 207 of the 
Posts and Telegraphs Manual Volume V and they may be instructed 
to act with promptitude in sezing every opportunity which may 
afford a clue to the discovery of the missing article or the detec- 
tion of the criminal. They should exercise judgment in determining 
the carrier direction for following up investigations which is nece- 
ssary for success. With a view to avoid delay, it is desirable that in 
cases involving more than one Division an Officer &ould immedia- 
tely be deputed from the Ciricle Office to investigate such cases in 
addition to the Divisional M c e r s  who should investigate the matter 
at  their own respective ends. 

The object of issuing these instructions is that the Heads of Circles 
may tighten up the supervision over the Divisional Supata md thdF 
subordinate &een and la that one and dl are m e w  pbr- 



ving the rules and instructions. The D. P. S. and V.O. should keep 
close watch on the expeditious finalisation of investigations in loss 
and fraud cases and notice the delay suitably at each stage. 

The receipt of this letter may kindly be acknowledged. 

Recommendations 

The Committee are concerned at the congested conditions in Rail- 
way Mail Service Sorting Offices which perfom vital service. The 
Committee consider that Government should draw up a phased pro- 
gramme for ensuring that adequate accommodation and facilities 
are provided in Railway Mail Service Sorting Offices. 

(Sl. No. 43, para 8.9 of 13th P.A.C. w o r t )  

Action Taken 

Many of the R.M.S. Sorting offices for which the Posts and T e l e  
graphs Department pays rent have, by the very nature of their 
work to be located in Railway Buildings within the premises of 
Railway Stations with a view to making available the maximum 
possible time for sorting. If they are located outside the Railway 
Station premises, considerable time will he lost in transporting the 
mails to and from the Sorting office. Some of these buildings which 
were constructed years back have no doubt become congested due 
to heavy increase in postal traffic and require augmentation of 
accommodation. 

2. As these buildings are Railway property any additlon or altera- 
tion has to be done by th r  Railwavs. The Railways have not been 
able to provide all the additional accommodation sought by the 
De~artment and have pleaded paucity of funds as the reason for 
their inability to comply w ~ t h  the demands of the P&T Department. 
Therefore they have been sue;gesting that t h ~ y  could undertake the 
works only as 'deposit work' i e. they would have the construction 
carried out provided we deposited the capital cost involved. 

3. This question was taken up with the Railway Board and they 
have agreed not to insist on the P&T Department providing the 
capital. Accordingly a phased proqramrne of accommodation work, 
covering both provision of additional accommodation in existing 
buildings as well as construction of new buildings is being drawn 
up railway-zone wise. It  will be furnished to the Railway Board 
for necessary action during the next Ave year period. The alloca- 
tion of priority to these works will be fixed hy the P&T Board. 



4 A similar phased programme is under preparation in Fespect 
of the few P&T Departmental buildings housing RXS. o4Hcee. 

5. With these steps it is hoped that the position would greatly 
improve during the Fourth Five Year Plan. 

6. This has been seen by Accountant General, Posts & Telegraph. 
(O.M. No. 37-1168-D, dated the 11-7-1968). 



RECOMMENDATIONS/OBSERVATIONS WHICH THE COM- 
MITTEE DO NOT DESIRE TO PURSUE IN VIEW OF THE 

REPLIES OF GOVERNMENT 

DEPARTMENT OF COMMUNICATIONS 
(Posts and Telegraphs Board) 

The Committee also find that the percentage of expenditure to 
revenue in the case of the Telegraph Branch has increased from 
103.6 in 1961.62 to 136.3 in 1065-66. Even allowing for the adjust- 
ment to be made With Railways on account of arrears of rental on 
line and equipment, this percentage increase in expenditure is dis- 
turbing. 

[Sl. No. 11 ?ara 1.35 of Thirteenth Report (Fourth Lok Sabha] 

Action Taken 

The increase in the percentage of expenditure to Revenue of 
Telegraph Branch was due mainly to the grant of successive doses of 
dearness allowance to Central Government employees and also other 
concessions to staff such as children's educational allowance, Over 
time allowances etc. The telegraph tariffs have been revised during 
the current year (1968-69). It is hoped that the revenue will 
increase and this will in turn reduce the percentage of expenditure 
to revenue. 

This has been seen by Accountant-General, Posts & Telegraphs. 

(O.M. No. 1-21!68-BII, dated 17-7-1968), 

The Committee hope that based on regular time and motion 
studies by an industrial engineering group engaged for the parpolre, 
i t  should be possible for the Department to prepare scientific standard 
schedules of labour and material. Such scientific schedules wUl hdp 
the Deputmeut in a d d i n g  wide Parlatiam between the estimeted 
and the actual cost. The Pasts and Telegraphs Department should 



pay special attention to the completion of such studies to evolva 
standard norms with a view to have an effective control over the 
cost of production of different items in the Workshops. 

The Committee suggest that the basis of cost accounting may also, 
be reviewed in the light of standard norms being evolved. The 
Committee need hardly suggest that common norms for cost 
accounting should be adopted in all the P. & T. Workshops to permit 
a comparative study being made of the cost of manufacture of items 
which are proposed in more than one Workshop. 

(Sl. No. 31 of 13th Report, 1967-68) 

Action taken 

Labour and Material schedules were originally prepared in the 
Workshops from ID55 onwards on the basis of rough estimates. In 
the second phase, these Schedules were revised based on actual 
performances achievable under the conditions prevailing then in 
the Workshops. In the third phase, time and motion study has been 
undertaken for checking up thew Schedules on a scientific basis. 
For this purpose, Industrial Engineering sections were set up in each 
of the 3 Workshops. For various reasons, adequate staff could not 
be made available for this work with the result that the industrial 
engineers had to be burdened with other work also especially in 
Calcutta and Jabalpur Workshops: In Bombay Workshop, the In- 
dustrial Engineer was looking after exclusively the time and motion 
study work and in pursuance of the Public Accounts Committee's 
recommendations, these engineers in Jabalpur and Calcutta Work- 
shops also have been relieved of other duties and they are now 
exclusively engaged in the industrial engineering side of the Work- 
shops. 

The time and motion study is a lengthy process and steps would 
be taken to complete the study as early as possible. 

At the time when incentive scheme for intensive productivity 
was introduced, the Labour Schedules were frozen in consultation 
with the workers and Unions. The agreement with the Unions was 
that the norms would not be revised except when it was justified 
due to change in machinery, methods, techniques, raw-materials etc. 
and that too after mmultation with the Uniom. Therefore, in shop 
and promats where incentive s h e m e  is a t  p m t  working, any 
revisfa of the dandud n o m .  requires consul tan  md 
~Broemenb with the Workers and Unions, 



2. Regarding the question of evolving common standard n o r m  
for all the 3 workshops, it may be appreciated that the 3 Workshops 
developed independently and the lay-out, type and condition of 

. machines, processes involved and the local conditions do not permit 
the attainment of common norms even in the case of same items 
of production. 

However, in respect of items manufactured in more than one 
Workshop, a system of comparison of cost involving large money 
values has already been evolved in consultation with the Accountant 
General, Posts & Telegraphs. Under this system, cost comparison 
for principal items costing more than Rs. 1 lakh per year, is being 
made and the variations are reported in the Annual Administration 
Report made available to the Audit and also discussed at  the level 
of the P.&T. Workshops Board. In this process, various elements 
constituting the cost e.g, standard norms would come up for review 
for remedial action, if any. 

3. Subject to the submissions made above the recommendations 
of the Committee have been noted for compliance. 

4. Accountant General, Posts & Telegraphs has seen. 

(O.M. No. 15-12/68-WK, dated 3-8-1968) 
Recommendat ions 

The Committee are surprised to learn that:- 
(i) the printing and binding cost of each of the Souvenir 

Albums was Rs. 10.08 but that the Department fixed its 
sale price at as high as Rs. 25. 

( i i )  it took about cleve~l years for the P&T Department to 
realise that the sale of this Souvenir was not satisfactory 
as a result crf which its price was reduced to Rs, 5. 

(iii) out of the total cost of Rs. 1.04 lakhs incurred in bringing 
out the Souvenir ALhum, the Department has been able to 
sell copies of the Album worth Rs. 70,(!00 only. 

All these facts lead to the conclusion that the printing of this 
;Ilbum was a most 'ill-conc.eivcd business venture', ns admitted by 
the representative of the P&T Board during evidence. Without 
properly assessing the demand for this Album, the P&T Department 
set out to produce this Albrtm and this has resulted in the aceumula- 
tian of u~isold stocks. 

(Sl. No. 34 Para 7.5 of 13th Report-Fourth Lok Sabha) 



The Committee etrese upm the P&T DepgttDlcnt the need to be 
mare realistic and conservative in their assessment of the demand 
of such a publication before placing the print order. 

(Sl. No. 35 Para 7.6 of 13th Report-Fourth Lok Sabha) 
Action Taken 

The recommendations have been noted. The demands for such 
puhicetions will be assessed more realistically in future. 

Recommendations 

They also hope that the PBcT Department will make every effort 
to dispose of the unsold stocks. 

(Sl. No. 36 Para 7.7 of 13th Report-Fourth Lok Sabha) 

Action Taken 

Instructions have already been issued to all concerned to make 
further efforts to dispose of the unsold stocks of the Facsimile 
Souvenir Albums. 355 more albums have been sold during the 
period August, 1967 to May, 1968 at the rate of Rs. 15 per co?y. 
Fifty copies were sold at the venue of the UNCTAD Conference 
held in February-March, 1968 and after some time it will be examined 
if the price needs to be readjusted to dispose of the remaining stock. 

This has been seen by Accountant General, Posts and Tele- 
graphs. 

[O.M. No. 30-12168-H(Pt.), dated 31-7-1968] 

"The Conlmittee find lrom the Ministry's note that though land 
incasnring about 4 1  acres wa, purchased at Earnakulam in Novem- 
ber, 1963, the constructioti of quarters is proposed to be taken in 
h:wd only during the next financial year, The Committee also find 
thal the plans for the comtruction of quarters had to be revised 
with referrnce to the requirements of the staff as well as the special 
fountlatiour required for construction of multistoreyed buildings. 
The Co~nmittec considrr that soon after the land is acquired, Gov- 
ernment should initiate, as soon as possible consistent with the 
requircnients and the availability of the fund, preparation of blne- 
prints for buildings so that construction work can be started withoat 
undue delay". 

[Sl. No. 42. Para 8.6 of Thirteen Report (Fourth Lak Sabha)l 



Action Taken 

1. The work of construction of quarters at Ernakulam could not 
be taken up earlier due to overall shortage of funds and the need to\ 
revise the plans drawn'up earlier with a view to make the best use 
of the available land. It is proposed to take up this work during 
the current financial year. 

2. As regards prepration of blueprints for buildings, the practice 
is that as soon as site is taken over, it is surveyed and site plans 
with site particulars is drawn up and supplied to the architects for 
preparation of drawings to su~t thc? lay out of the site. After the 
- - 

plans have been drawn up and arc oppovcd. tlstimates of cxpendi- 
ture are framed and processed for financial approval, The sanction 
for work being undertaken is, however, subject to availability of 
funds which is the crux of the matter. Dut. 111 ~mioi i s  economy 
measures applied particularly, towards the end of the Third Plnn 
and in the years following the programme of building construction 
in general and construction of quarters, in particular, received a 
serious setback. However, every effort would tw made by the 
De2artment to commence construction where land is available con- 
sistent with relative priorities among requirements and availability 
of funds. , 

This has been seen by Accountant General. P&T. 

10.31. No. 66-1 68-PTS(BIdg.), dattd 21-6-196131 



CHAPTER N 

RECOMMENDAT@NS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED LNTERIM REPLIES 

As regards outstanding recoveries from the Rodways on account 
.of rent of wires and instruments leased to them, the Committee hope 
that the arrears will now be cleared as an agreement has bsen mch- 
ed with the Railways in October, 1967. The Committee need hrvdlf 
add that well before the expiry data of the agreement, the poaitioP 
should be reviewed so that there is no room for ambiguity or dispute 
about the rental to be charged for wires and instnunenti l e a d  to 
Bsilways. 

(SI. No. 2 para 1.12 of 13th Rport, 4th Lok b h a )  
Action Taken 
(P&T Board) 

Based on the agreement reached in an inter-departmental meet- 
ing held on the 30th October, 1967, rates of annual rental and arrears 
due from the Railways in respect of wires leased to them were corn- 
municated to the Ra~lway Board for acceptance before instructiohs 
were issued to the Audit Ofices to prefer the bills accordingly. The 
Railway Board have accepted the rates as provisional as the rate 
of maintenance cost, one of the components of the rental, will be 
finally accepted by them only on receipt of the findings of the Corn- 
mittee constituted to go into the question of the maintenance cost 
to be charged from the Railways. 

Pending submission of bills by the P&T audit ofaces and detailed 
check thereof by the Railways, the Railway Board have dedded to 
make an ad hoc payment of Rs. 1.00 c m  in the accounts for 1967-88, 
on account of arrears of rental for wires for the past quinquennium 
1961-62 to 1965-66, as against the P.&T.'s claim for Rs. 1.01 cmrm 

In regard to the outstanding recoveries on account of rentals for 
electrification cables used by the Railways, based on the agreement 
reached in the aforesaid meeting, the P.&T. Department had clsimcd 
Rs. 331 mores from the Railways. Pending detailed mutiny of 
the cWm, the Railway Board decided to pay an ud hoc amount of 



Rs. 1,00 crores to the P.&T. Department in the accounts for 1967-88. 
The Posts & Telegraphs audit offices have raised debits for Rs. 2 
m r e s  against the concerned Railways for adjustment of the credit 
to P.&T. revenues in the account for 1967-68. 

According to convention, the rates of rentals for wires leased to 
the Railways, are revised, once in five years taking into account the 
latest costs. The next revision is due for the quin-quennium 1966-67 
to 1971-72, which has already been taken up. This time, the delay 
is mainly due to the fact that a decision about the fixation of rentals 
for the past quin-quennium, 1961-62, to 1965-66, has been taken only 
recently . 

Since agreement has been reached with the Railways in regard to  
the broad principles of fixation oi  rentals, i t  is hopcd that in future 
there would be no room for ambiguity or dispute ebout the rental 
to be charged from the Rnilways £07 wires etc.  leased to them and 
that the position would be I-cviewed well before the commencement 
of each quin-quennium. 

3. This has been seen b! the Accountant General, Posts 8z Tele- 
graph. 

(PAT. Board'0.M. No 6-22'67-R, datcd 29-7-68) 

(Ministry of Railways) 

The constitutent elements of the rental of wires and instruments 
leased by the P & T Department to the Rallways are interest on 
capital, (b) depreciation and (c) mamtenence charges. Complete 
settlement has been reached with the P & T In regard to (a) & (b) 
ks regards ma~ntenance charges, a Committee of CRRcers one each 
from the P & T and the Railway Board and the Cost Accounts Branch 
of the Ministry of Finance has been asked to advise on the basis of 
apportionment of these charges between the P & T and the Railway 
line wires. Pending this examination, an ad hoc payment of Rs. 1 
crore has been made to the P. & T Department towards the arrears 
in nspect of the line and wires. As regards future payments, no 
dieicrttt~ is envisaged once the basis of rental is finally settled on 
the advice of the above Committee. 

2. In regard to the cable pairs rented from the P & T Department 
in electrifled sections, at the inter-Departmental meeting held on 
30th October. 1967. the basis for working out the annual recurring 
expenses on the cable pairs was arrived at. The P & T Board fur- 
nlrhed detailed ca lcula t io~ of the rentals of the cable pairs of tha 



various sections with have been handed over to the Railways. O. 
rrutiny of the P & T Department's claims with the detallr received 
from the Railways, St has been noted that there are discrepancies 
in regard to the lengths and a h  number of pairs. Pending scrutiny 
of these details and reconciliation of the variances the Railways were 
instructed to make an ad hoc payment of Rs. 1 crore. The h d  
payment is expected to be made during the current year after the 
basic details have been reconciled with the P & T Department. 

3. This has been seen by Audit. 

(Railway Board)% O.M. No. 68B (C) -PAC-111' 13, dated 31-7-1988) 

The Committee note that the Posts & Telegraphs Department 
have decided to "not the balance of the Renewah Reserve Fund 
against the capital at charge" and that they are thinking of changing 
the basis of contribution to the fund from the sinking: fnnd method 
to the straight line method. 

(Sl. No. 15, para 1.46 of 13th PAC. Report N Lok Sabha) 
The Committee hope that the mast rational method for determin- 

ing contributions to the Renewals Resewe Fund wilt be worked out 
and that the Tariff Committee, which is currently reviewing the 
finances of the Department as a whole w d d  also examine the 
qwtion of providing an adequate marging tor not only making 
possible the annual contributions to the Rencwals Roseroc Fund 
but also for wiping out the arrears in a phased manner. 

(S. No. 16, Para 1.47 of 13th PAC. Report N h k  Sebha). 

Action T a h  

Necessary orders have since been issued in the Ministry of Fin- 
ance (Communication Division) Memo. No. 13-2/65-B dated 1212 
67 (copy at Annexure A) prescribing inter alia that for the puqxme 
of calculation of P&T Dividend payable to General Revenues, the 
capital at charge would be reduced by the balance in the Renewals 
Reserve hmtl. 

Aa regards the contribution to the Renewals W r v e  Fund, o 
Committee known as the "Committee on the P&T Renewals Reserve 
Fund-IW?" has been set up vide the P&T Board Memo Na 1 U /  
61-B dated 4-12-67 (cm at Ann- 'B') to go into th& and allied 
quest4oas. The regart of the Committee is awaikd. 



With regard to the examination by the P&T Tariffs Enquiry 
Committee, it may be mentioned that no specific reference to the 
question of contribution to the R.R, Fund has been made by the 
Committee in its interim report received so far which covers only 
the post oface Branch. 

However the final report of the Tarfls Enquiry Committee L 
awaited. 
This has been seen by Accountant-General, Posts and Tele- 

graph. 
(O.M. No. 7-5160-B, dated 23rd June, 1968). 



MINISTRY OF FINANCE 
(Department of Expenditure) 

Communications Division - 
New Delhi, the 12th member, 1967 

MEMORANDUM , , 

S U B J ~ ~ T :  -Convention to govern the relations between the P&T and 
the G e w a l  Revenues. 

1. The present convention governing the relatiom betwan the 
P W  aqd the General Revenues as in Government of India, 
of Finance (Communications Division) Memorandum No. %3l!f $3, 
dated 7th December, 1959 has been reviewed. Taking into account' 
the results of the working of the convention and other cognate fac- 
ton, it has been dceidell that: 

( i )  the P&T Department will pay dividend at 4.75 per cent 
on the net Capital at charge outstanding on Slst March, 
1964 &ced by its share of the accumulated swplum 
as on 31st March, 1060 and further reduced by the balance 
in the Renewals Reserve Fund as on 31sl March. 1964 

(ii) the P&T Department will pay dividend at 6.75 per cent 
on the Capital advanced after 31st Mamh. 1961 reduced 
by the increase in the balance in the Renewals Rescrpe 
Fund after Slst March, 1964. 

(iii) No interest will be paid on the Renewals Rearve Fund, 
by the General Revenues. 

(iv) The above d~v ided  rates will continue to be in krce so 
long as the dividend rates applicaMe in the cue of the 
Railways do not undergo my change. h general the 
porrt-44 rates of dividend applicable to the P W  d d  k 
0. ?8 per cent above the railway rate of &Wnd vocn 
though thir is to be Axcd from t h e  to b e .  



(v) In case the P&T Deplutment are unable bo pay the due 
dividend, the ( l e d  IWenum will make an in- 
bearing advaa~ t9 the PfT Revenue Reaerve Fund to 
cover the shoitfal~ The amodt of the advance tagethk 
with interest ?€'the n- IwmMng rate applicable 
from time to tjme fl be yu&l to be repaid in three 
equal annual iliqrtaImenb ~ ~ ~ c i n g  from the fallow- 
hg year. %us' &e' defiiiiit kjn'lgdli66, 196667 & 196748 
will be covered by an advance to be repaid in three equal 
M&ilmenfs ih" 191&99, -70 and 1970.71. 

(vi) The revised arraegcements will m e  into force from lot 
w* 1F. 

Additional Secretary to the GOWTWUW oj Indie. 

Ibp &re@q to the Oovernment of India, DbpulbMsat of Corn- 
, , 4  . * 9 , -  ' qnrpib.ti'*,.~+ w. 



(Department of Communicatiw) 
(Pats and Telegraphs Board) 

No. 1841 167-B. New DeAhbl, dated the 4tb December, 1067. 
MEMORANDUM 



known ss 'the Committee on the Posts and Telegraph h c w a l  
Reserve Fund-1967-' consisting of the following: 

( i )  Shri T. R. Sundara Raman, 
Deputy Director General (Accounts) Xhairmctn 

(ii) Shri A. Banerjee, D.Ph.T.-Member 

(iii) Shri D. K. Sangal, D.C.E. (E)-Member 
. . 

, (iv) Shri M. M. Gandotra. A.F.A. P&T-Member 

(v) Shri S. K. Das Gupta, US. (Budget Division), 
Deptt. of Economic Affairs-Member 

(vi) Shri A. Govindanarayan. Am (Budget)-Member-Secre- 
ta ry  

The above mentioned officers will work on the Committee in atidid 
tion to their normal duties and will not get any extra remuneration 
for this work. The Headquarters of the Committee will be at Delhi. 
They may, however, undertake any tours that may be ~.lequirPd in 
connection with their work. I 

2. The Committee will review the existing position of the PLT 
Renewals Reserve Fund in the background of the factors mentioned 
in Para 1, with specific reference to the purposes for which i t  wes 
csnstituted and the various changes that have taken place in its set 
up and working and make suitable recommendations, It may also 
take into account the expected lives, replacement costs and any 
other factors and practices relevant to the provision of depreciation 
and working of depreciation reserve funds. It  will particularly add- 
ress itself to: 

(a) whether the contributions to the Fund should be bad 
on a straight line or a sinking fund method or any o t h r  
method and whether the provision to be ma& for inbr- 
tionary and improvement elements should be as at pas. 
sent on estimated cost of ultimate replacement or on cur- 
rent values of the assets es in the British Post - 

(b) whether the basis for further contributions, once repiace 
ment has taken place, should be the hkknlul cod of tho 
replaced value of the as6ets; 

(c) dequacy, inclwhng the need for any, of the ru&a of all& 
& d wmb expanditwe with puticulu refaewe t 
xxpbmmt works and far withdnonlr from the fund; 
and 



(d) whether the arrears now due to be )rid into the 
Phould continue or be m&d; if so, the extent of much 
mdfication. 

It  may also report on any other factore connected with renewals 
and depreciation not mentioned above, but which may. be relevant 
to the review. 

3. The Committee will submit its report by 30th April, I968 
positively, ao that its recommendations may be available by the 
time departmental witnesses appear before the next Public Accounts 
Committee meeting that will be held for the P&T. in 1968. 

Sdj- S. D. NARGOLWALA, 
Senior Member (Finance) P.&T. Board. 

I .  Chairman and Members of the Committee. 
2. Private Secretary to the Minister for Communications and 

Parliamentary Aflairs. 
3. Private Secretary to the Minister of State for Communicr- 

tions and Psrliamentrry M d r s .  

4. Chatrman & Members of the PCT Boanl. 

5. Ail D M  and Directors of P&T Board including Secretary, 
N T  Borrd, Director Telecommunication Rescar& nd 
Chief Engineer ( C ) .  

6. All  Heads of Circles, Telephone Districts and Administra- 
tive mcao. 

7. Miniatry of Finance (EA.) (Budget Bn). 

I), ?UI' F i n m  Brmch. 

9. Cannpttdler and Audftor Uenerrl for In& (I capiss) 



The Committee feel that the scheme for the dsrmtmli~tioa of 
tb Tekphew Reve~vc A-ts Ogim should be pursued nUL 
v@aatr w tbac tebpb.14 bilk am pnpued and mat to u b  
without undue delay. Such steps will also help in euly  m l i u t i &  
of telephone dues: 
[Serial No. 22 para No. 3.20 of Thirteenth Report (Fourth Lok 

M h a )  1 
Action Taken 

Orders have been ~ssued for decentralisation of the ~ e l e ~ h o n e  
Revenue accounts work to all the Engineering Divisions. The decen- 
tralisation has already been completed in 39 Engineering Divisions 
and in respect of the remaining 41 divisions, it is in various stager 
of completion. A statement indicating the position of decentraw- 
tion division-wise is added at Annexure I. Decentralisation involv- 
es problems relating to absorption of surplus staff at the local head- 
quarters of the Telephone Revenue Accounts Offices, recruitment of 
stafT for the new stations, locating suitable accommodation for tho 
telephone revenue accounts Units ti, be set up at the new stations, 
etc. The scheme for decentralisation is, however, proceeding speco 
satisfactorily. 

This has been seen by A.G.P. & T. 
(O.M. No. 21-316&TE. datcd 24668) 



Name of the C i d e  & Name of the Eaggr. Divibirm to  Pramt pmitioa 
T.R.A.O. wh~ch the TRA work is to k 

I .  Ofusa Circle . ( I )  Curteck Tele. Engar. Dn. 
TRAO, Orina ~ i k l c ,  ( 2 )  Sambalpur ,, ,, , Decenmlid. 
Csrtpck. 13) Atrharnporc ,, .. ,. 

2 .  .7 & K Cirsk . ( I )  Srinrgu , ,, ,, Dccmtnlid. 
TRA Unit attach& to ( a )  Jamma ,, I T  

Circlr Office, Srinagnr. 

5 .  Bihur Circk . ! I )  Rtnn ,. .I 
?RAO Bihar Ctrclc. ( a )  hnetn .! I !  + n 
Pano. ( 3 )  MusOaarpur ., ., ,, Dmtrrtirai. 



ANNEXURB-I ( C o ~ d . 1  

Name of the Circle and Name of the tinggr. Divinian to , Pnrent psition 
T.R.A.O. which .the TRA W& is to he 

decentraliscd 

12 A J H ~  Olic& . ' , I l  S h ~ l l m g  , ,, ,, D ~ n l t r r r r u n  de- 
TMQ, AH- Chide, (2) Dibrugarh ,, 
SLiUoy. v ,  famd. Ibe c&t 

u.lI I*. 1c.r eccJ 
thll y*. 

(3 )  (;LUblli ,, ,, . lkmunliwd. 



ANNBXURLI (Card.) 

' Nmc of the Circle &. . Nma of the Enlgr. Divirian LO l~msnc pcnitirm 
T.R.A.O. which tM work is to be d ecehtdlrcd 

Dn. 

Do. 

Work of eonotruction of Kalymi exchange building has already 
- 'h awarded. Conrhuction is being m m a c e d  hortly. 



Three suggestions have been made by the Public Accounts Corn- 
mittee These are:- 

(i) Action to acquire land should be initiated well in advance. 

(ii) The matter should be closely pursued with the State 
Authorities. so as to speed up the proceedings. 

(iii) To get over the difficulty of timely availability of fun& 
for acquisition of land, the feasibility of creating a Fund 
for the purpose may be examined. 

As regards (1) it may be stated that prior to July' 1960 land 
acquisition proceedings could be started only after administrative 
approval has been accorded for the entire projects vide paras 133 
and 137 of PW' Manual Volume X (Provisional h u e ) .  Due to t b  
,difficulties experienced in acquiring the sites till after the formalitier 
in getring such administrative approvals are com#ieted, pro- 
jects have often to be recast thus involving a further lw of 

'tihe, whica delays the execution of works corregkndingly. In order 
'to rmow this dtmculty instructions have been issued (Eofth the can- 
rumnce of -try of Finance ra wen as A.G.P.M. dt thii oS(t 
letter No. 8-5159PN) dated 8th July, 1960. wheftfn it is laid down 
that= propods hrr pmchase of land my be taken up eeparak from 
the main project fix which the land is intended. Thus, aflm to 

.acquire land is being initiated well in advance of the mafn pto#. 

As regards (ti) instructions hove en issvqi to q?l b CltctcrJ 
and Districts to keei a close Ulian with the state authorit& 60 u 
to speed up the land acquisition proceedin&. 



~ ~ r ~ p u r p o # ~ i l l b i p ~ ( I s l r e B i n t h U g h t o l i n t o w a t i a  
W v e d  from ths lahftr, 

" a 

PIUqjtw d p p y  q.1 tbr ~o~~t?tWtSoh Of u w  
&&$p r Ecnakulnm' ~hould have been delayed by four to jr? 
&n~ h&uu++ 4- for-e . f -  for the bd1- WU 
&i&t& nvisian of l ~ ~ e t k u a ,  e a b g  of tendin more t h a  *. 
% Co~mittee.would like the Dapartment to p e e  % b b ,  
prints for the @mnge bt;ildings, ofirr thoreugh inveefition, k~ 
ing in view the long tcnn requirements. The budgetary estimrtw * Anurdsl sanction sbould ~ l s o  be framed on a mbtk bclfr SO 
as to obviate chancea of revision. 

[Sl. No. 29 Para 4.18 of 13th Report( Fourth b k  Sbha)] 

Action Taken -- l 
Three recommendations have been made in this j w a .  

are: 

( 1 )  Blue-pr~nts for exchange buildings to be prepared keeping 
in wew the long term requirments. 

( ~ i )  Blue-prints for the exchange buildings to be preparYd 
after thorough investigations; 

( 1 1 1 )  The budgetary (preliminary) estimates for Rnanciol 
sanction should be framed on a realistic basis SO as to 
obviate chances of revision. 

As regards (i) the Department is already preparing blueprintr 
for the exchange bulldings keeping in view the long term 
rents.  A copy of the instructions issued on the wbject ah* 
long term capacities for the exchange buildings are preeriM o 
related to the LalUd ll of th exch& b a&d, ,= 

As regards (ii) and (iii) suitable instructio* have stnec 
iasued. Copy of the instructions is attached. 

- ~ * t a f e r e x ~ ~ r b o a i d b b p r q r r s d i i . J n r s ,  
r t k t a d c ~ ~ 3 ~ ~ 1 ~ 1 1 * 1 w m a a w - & A j i & ~  
*me L 1 t 

, (BL No. P PA C1D d the i#CI Report & LL &I. 



Action Takm 

h the case of staff quarters, certain type designs hsve been 
evolved and these have helped in preparation of blue-printa expedi- 
tiously. However, in ca& of telephone exchange buildings, the re- 
quirements vary depending on the telecommunication needs of the 
stations. Further, while larger plots of land are available for oM 
quarters, permitting layout based on type plans, much smaller a m  
in central localities are taken for telephone exchanges and the plans 
have to suit the shape, dimensions and contour of the site. Even so, 
efforts are being made to standardise the requirements and plan- 
ning aspects ta facilitate quicker preparation of blue-prints. 

However, before undertaking preparation of drawinga for the 
exchange buildings, preliminary formalities are to be completed 
regamling finalisation of requirements of accommodation as well as 
completion of collection of data regarding Soil strength, contour etc. 
of the site, undertaking of trial bores as necessary and other relevant 
data to enable the architect to prepare the drawings. In..truct~ons 
have been issused (copy attachced) to the*CircleslDistricts to initiate 
action on these preliminaries, wherever feasible, even before land is 
acquired. 

It is hoped that with the above arrangements it would be p w -  
.hie to commence construction work soon after land is acquired sub- 
ject to feasibility and availability of funds. 

[a. No. B para 4.W of 13th Report (Fourth Latc Slhha.ll 

. .The main i b m  required for inokhtion d the exchange 18 sup 
d qufpnsnt md wocirted stam. Ordm fot excbm#e equip- 

matt m p l a d  on bflr I.T.1, Ikngrlore well in rdvurc d Cha 
c ~ p & t m  of 'buildings. Scheduh hrve been p m 4 M  for q p l y  



af various items of equipment and thin p - r ~ o f n m e  js m-dimted 
with the expected target dates of the buildings. However, W& 
1.T.1, have been unable to keep to these wh+ules due to certairi 
teothing tmubk in tbeir new crossbar factory and ahortage of 
foreign exchange. me mat* h a  been +ken up with M:s I.T.1, for 
improvement of the supply position. 

With a view to coordinate the varfoua items of work to be done 
in connection with the installation of an exchange, 'pei'iodical co- 
ordination meetings are also held under the chairmanship of the 
Head of a circle attended by the representatives of the variaw 
units. Periodical reviews are also made about the s u a y  position 
(I]! major item of stores, like, equipment, with a view to emure 
better coordination between completion of building, . equipment 
supplies etc. However, due .to shortage of equipment, cables and 
other items of stores all bver the country, compared to the require- 
ments and limited financial and other resources available to the De- 
partment, same delay6 are likely. to occur in the complPtion of some 
of the projects. It is our hope that adequate resources would be 
made available during the new 4th Plan along with suitable increa- 
s e ~  to the indigenous production of equipment, cables and other 
s t o m  and ,if h e  matRtiPiise it is expected t ipt such -ties 
would be progressivelv over-come. All efforts would continue to 
be' madc by the Deyaftment to see that telephone expansion pro- 
jects are completed expeditiously, subject tu the above. 

This has,been secn by Accountant General, Posts and Telegraphs. 

[O.M. NO. 97-2;:gl-TPS(X) 1 
Dated, the 39tb July, 1968 

-.----- ---- ---- ---. 
Copy of letter No. #)-18163TPS(BT), dated 25th Febnwy, 1966 

from D.G.P.&T., New Delhi to Heads of all Telephone Mstricts. ctc. 
st€. 1 

Subject.-Expansion of Telephone Exchanges. 

Tho P&T Board has carefully considered the plgaDmg perids 
to be adopted for various components of a tekphone exchane pro- 
ject and has decided that the fdlonfilg procedure may be rdopW:- 

t l  
( I )  Land--As dready instructed in this office letter-No, 

TPS, b t t d  25th Apnl, 1969, approximrtelv 4,000 oq. mtttn of I d  
h u l d  generally be acquired far usy axcbpnec burllllna. In large 
enchngrar, or amu, or wben Municipal Mct iom ut mete, 

Mggcr pbtr my be acquired. 



(b) Bui&gs-Bvpldias should be constructed on the fobwing 
I¶&:- 

(i) The aceommodattan to be initidly cautmcted & - 
kal  exaange should be based on the a h  d iniBLJ is& 
stahatioh. I# due to shortage of eqalpncsnt is allot- 
ted than that justified, the number ot fknea d quipmqt 
justified to be installed in that building should be aaseo- 
sed b d  the iddd Wldtng aceomin- rhould be 
ljrovided iccording til ftt-e following table: - 

No. d lines of initial iwWa-  Initid am&yctipn to 
tion justitled. wmmodak 

4,W lines and over. Taro or mote tmilf of qRJe 
iines. 

~ ~ ~ e u t i o l c o r u t r \ l c t i 9 n o t o B q e s * u ) d b e a v ~ w ~ r a  
-4. them is only a small requrem+a on a 
d&, it should be examined d this can be omitted. 
%%%re &is fa not possibto or where more then 50 per 
mt of fioor is rtquirrtd the entire floor m y  be ~~wtxyd- 
d 



Enclosed please (Lod herewith k e m  of p ~ a  4.18 of the 
ummuy of main c o n c ~ G i o n l b ~ & ~ & & a t i o ~  ' of the 'Public 
Accounts Committee (1967-68) Thirteenth Report (Fourth Ink 
Slbha) Appendix XIV. 

The Committee have strongly criticiaed and taken a serious view 
oi the delay in the execution of civil works and have observed that 
the reasons for the same are due to planning without proper site in- 
vmtigation and taking no or little mnsideration of long knn require 
mats  of the Department. Further, it has rlso been comme~~ted that 
the budgetary estimates for Anancid sanction are Jw, not on a 
realistic ba!&. 

In consideration of all above, it is enjoined that in pmwsbg all 
future propsals and projects, a thorough side and mil investigatian 
should be uadertahca in each c u e  well in advance as fu as feasible 
to avoid the neceaity of revision of design. Any revision work 
detected at a later stage mdb in stoppage of work, M o n  of 
drawinga and redesign of the arub-etnrcture. The prriiminrvy in- 
vestigation work should be so exhaustive and complete thrt the 
necessity for any revision on thh account is N l y  obvtrted. 

A, regards budgetary rosesament of the wort La. ptprafim of 
p d h h a q  ertimrrteu, this b now being done on the basis of appro- 
ved coat index of the station and no provision is bang made for 
anticipated rise in the cost of construction, which is to take place 
in aubequent years, when the market prices go much h i g h .  A 
~vldonmthisamwrtonanodlrocbuirmmrtobneca~yr  
lo cover the aforesaid rise and the Directonte is Wng mwed for 
raagtiag an CPd hOC prwision d H) per cent or a over the eetimrtcd 
cost to covet the same. Necessvy instruction on the abject will bc 
hued on r d p t  of a dedsion from the Dtredorate. 
. --.- --.I_- -I . 1 -----1_ -----_I1_ b C - --a*. 

met of para 4-18 of the surnmuy of main mnclusiod ncoar- 
-oar of the Public Accounb Commmec (1967-68) T h i W  
hprt (Fourth Ldt W a )  Appendix %IV. 



4.18. The Committee are unhappy that the construction of a kb 
phone exchange at Ernakulam should have been delayed by four 
to five years because of the need for pile foundatiom for tbe build- 
ing which necessitated revision of sanction, calling of tendera more 
than once. The Committee would like the Department to pfepue 
the blueprints for the Exchange Buildings, after thorough investi- 
gation, keeping in view the long tenn requirements. The budgetary 
o s t i m t e  for financial sanction should a!so be framed on a reaHstic 
basis so as to obviate chances of revision. 



OFFICE OF THE DIRECTOR-GENERAL POSTS & TELEGRAPHS 
(Sar&r Square, Parliament Street, New Delhi-1). 

No. 97-2167-TPS. Dated. at New Delhi-1, the 20th May, 1968. 

1. All the Heads of Circles Districts, 
2. Adchen, T&D Circle, Jabalpur, 
3. Chief Controller of Telegraph Stares, Calcutta, 
4. General Manager Workshops, Calcutta. 

Subject:-Summary of the main conelusions recommendations of 
Public Accounts Committee 1967-68. Thirteenth Report 
(4th Lok Sabha) Appendix XIV. 

While commenting on the delay in the execution of telephone 
rxpansion projects, the Public Accounts Committee have recom- 
mended (I* para 4.19 of their report mentioned above) that blue- 
prints for exchange buildings should be prepared in advance so 
that construction work can be commenced as soon as the land is 
acquired. 

To enable prepw'at~on of bIue prints for the exchange buildings 
w e n  during the period when land is under acquisition ~t wotlld be 
necessary to complete the formalities regarding: 

(i) Finalisation of schedule of accummodation requirements. 
(ii) Demarcation of the site and supply of site plan with 

dimensions to the Civil Wing. 

The scIredu!e of accommodation for the major telephone cx- 
change buildings, is being halised by the Directorate, while for the 
ranaller telephone exchange buildings, the same is furalised by the 
Circle~Districls, It is requested that advance action may be taken 
for fhlising these we!l in time so that drawings may be prepared 
in advance of actual acquisition. 

As regals the site plan ~t is requested that as scmn as an fndicn- 
tion b available about Arm availability of the land md even dumg 
the pendency of the land aqubi t ion  proceedings, 5 coptar of M 
rloned site plan may kind" be supplied to the Directorate so that 



these could be supplied in advance to the concerned ofticers of t he  
Civil Wing. 

Immediate action is requested, 

Sdl- H. 1,. BHARARA 
ASSTT. CHIEF ENGINEER (BT) 

The Committee uote with concern that the number of cases of 
losses of stores during the period extending from 1983-64 to 1965-66 
has been increasing from year to year and that the bulk of the losses 
is due to thefts of copper wire. Out of the total losses amounting to 
Rs. 49.70 lakhs, suffered on stores during this period the amount of 
loss suffered on account of copper wire thefts was Rs. 40.29 lakhs. 
Obviously the efforts of the Department to bring down the number 
of cases of thefts of copper wire in co-operation with thc State Gov- 
ernments have not yielded the desired results. The Cornrnittre hope 
that the Department will not relax their efforts and that ail autho- 
rities concerned will endeavour to bring to book the unsocial ele- 
ments who are responsible for the thefts of copper wire. The Com- 
mittee also note that the Department is taking steps to gct the Telr- 
graph Wires (Unlawful Possession) Act amended so as Lo strengthen 
the hands of the authorities to deal with such cases of thefts. 

(S1. Yo. 32. para 6 7 of 13th Report (11' Lok Sabha) 1967-68.) 

Action Taketl 

Action for amending the Telegraph Wires (Unlawiul Possession) 
Act so as to provide severe punishment to the culprits, is already in 
hand. 

( a )  A minimum sentence is being made rnand~ltory wen  for 
the first offence; and 

( b )  Yohce oficers instead of having to be sper~ally empower- 
ed for taking cognizance of offences under t h i ~  Act have 
been empowered by general designation thus making it 
easier to take action. 

The amendment was initially passed by the R a j y ~  Sabha, on 
17-7-66 and it was to be placed before the Lok Sabha. On the 
dissolution of the Third Lbk Sabhe, however, all hilb pending on 
the 3-38? had lrpscd. Nearsary ab-initio action to introduce the 
bill has t h e d o r e  been taken and the bill is likely to br introduced 
in Rajya Sebha during its next session. 



To rninhim the incidence of theft, Chief Ministers of all States 
were addressed demi-ofidally by the Minister(C) to impress u p  
the police authorities be bestow special attention to the problem and 
to intensify patrolling activities in the vulnerable areas. Depart- 
mental oflicers have also intensified liaison activities with the con- 

' cerned pplice authorities. 

Replacement of copper by copper-weld wire has also been done 
in some areas but there has been little progress as the copper-weld 
wire is an imported item. 

Accountant-General, Posts and Te:egraphs has .seen it. 
P&T Board U.O. No. 1-8'68-NM. dated New Delhi, the 10-7-68. 



RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERAITON. 
DEPARTMENT OF SUPPLY 

Recommendations 

The Committee also desire that the advice of the Attorney 
Geaeral &odd bc obtained regarding the interpretation on the 
meaning of sub-clause 2 of Clause '8' of the agreement with STC 
Ud., so that the correct position is made clear to all concerned. It 
should be clearly brought out whether the Government is required 
to buy 25 percent of only such products from STC which are not 
produced in their factory or whether, tvcn in respect of product! 
which are produced. 25 per cent of the mress roquircnntntu have to 
be purchased from the STC. 

S. No. 60 (Para 4.104) of the 68th Report (Thivtl Lok Sabha). 

The Committee have not doubt that while referring the case for 
advice to the Attome!. General. Ministry of Law, the Departments 
of Supply. Industry and Communication (P.&.T. Board) will take 
e v e n  care to submit complete documents and papers so as to faci- 
late advice. They need hardlv add that the obsetvations of the 
Public Accounts Committee a d  the doubts raised by them should 
be specifically brought to the notice of Attorney General'Ministry 
of Law. 

S1. No. 8 (Para 20) of the 6th Report (Fourth I.ok Sabhr). 
Action Taken 

As desired by the Committee, complete documents and papers 
furnished to the Mlnistr). of Law who prepared a summary of the 
case and subnutted it to the Solicitor General for advwe (Although 
the PAC. had suggested reference of the case to the Attorney 
General, it was decided by the Secretary, Ministry of Law that the 
case should be referred to Solicitor General instead). The Sokitor 
General has upheld the view formerly trkm by the Ministry of Law 
that in terms of the Agreement entered into with Standard Tele- 
phone and Cabloo, the obligation of the Government Is ta purchrsc 
25 per cent of their rqufnmentr not met by the factmy and mt 



25 per cent of only such products as, are not manufactured by 
Hindustan Cables. 

A copy each of the summary of the c w  prepared by the 
Ministry of Law and the opinion of the Solicitor General is enclosed 
(not printed). 

(0.M.No. PI-43(16)165-Vol. 111 dated 6th Nov., 1988) 

The Committee ere not setisfled with the progress made by the 
?&'I' Department in the recovery of esthting fees and compensa- 
tion due from the various parties. Against m mount of &. 9,W1- 
as estimating fee and BQ. 64,8801- rs cornpeasation (Total &. 74,g0Bi-), 
the P & T Department has been able to recover about Bs. 10,888 
only while RS. 64.0001- remain still outstanding. The Committee 
would like the Department to take some suitable measures to HQui- 
date these wtstandings. They would alw like the Dtputmmt to 
evolve a suitable procedure whereby payment of estimating fee ud 
compensrrtion is not unduly delayed. The Committee would rlso 
like to be informed about the recovery of &. 6,578 which b due 
rinrc February, 1958. 

[Sl. No. 26 Para 3.29 of P.A.C. 13th Report (Fourth Lok 
Sabha) 1967-683 

Action Taken 

For liquidat~ng the outstandings, instructions have since been 
issued to the Heads of Circles concerned to the effect that follow 
up action should be taken in all cases till such time as the estimat- 
ing fees and .compensation charges are recovered from the parties 
concerned and that a monthly progress report in respect of the out- 
standing recoveries should be furnished to the Directorate for neces- 
w y  action. 

2, In connection with the question of evolving a suitable proce- 
dure whereby payment of estimating fees and compensation is not 
unduly delayed, ft may be stated that the Department has also becn 
~xperiencing for a long time dimculty in regard to the redisation 
of charges due from Government Departments for works carried 
out such illl construction, maintenance and shifting works. With 
a view to removing this diHculty, the P. & T. Bard have (ride 
e n c l o d  copy of letter No. 111139/63-NB dated 284-1967) already 
nd&@ the Departments of Centnl as well as State Governments 
to o#rtrkfn heir views on the propod to the h t  that since the 
w o t b  wch oo consWon, mdntmrnce m d  shifting of T t I ~ .  



lines are carried out by the P. & T. Department at the requests of 
the State Government etc., the necessity of obtaining once again, 
as per the present practice, the acceptance of the Administrative 
(Requisitioning) authority as a supporting document to be sent to 
the Civil Accounts Ofacers for adjustments of the debits raised by 
the P. & T. Audit ofices should be dispensed with and instead the 
Requisitioning authority should furnish the following certificates 
to the P. & T. Department at the time of placing firm demand for 
work: - 

( i )  An undertaking to the effect that State Governments 
and the Departments of Central Government, as the c a a  
may be, would bear the cost of workslinterest charge- 
able during the period of construction in accordance with 
the rules of P. & T. Department. 

(ii) An authorisation for the accounts officer of the State 
Governments / Departments of the Central Government 
concerned to accept the debits raised by the P. & T. Audit 
Officers without any further acceptance. 

3. Accreptance of the procedure outlined above, it is expected, 
will enable the Civil Accounts Oficers to adjust the P. &. T. bills 
immediately on receipt of debits from the P. & T. Audit Offices. 
Since recovery of estimating fees and compensation from other 
Government Departments is saking to the problem of realisation of 
charges due from them, as indicated at para 2 above, it is contem- 
plated to extend the above procedure if agreed to by the State Gov- 
ernments to the recovery of estimating fee etc, also. It is, how- 
ever, felt that it might take considerable time before the State Gov- 
ernments send their final replies. The other two alternatives about 
which the undersigned mentioned in his evidence before the Com- 
mittee are:- 

( i )  the P. & T. Department shall fix a time llmit of six 
months within which the Department requisitioning 
work should either accept or reject the compensation bill 
submitted by the P. & T. Department after which the bill 
shall be taken as accepted. This pmcedurc has been 
laid down in respect of recovery of rentals for which ad- 
vice notes are sent to the requisitioning authority for ac- 
ceptance within 6 months. 

(ii) The discretion vested in the Heads of Circlee under the 
existing rules whethpr or not the Departments should 
be required to make payment of &mating fee e k  in 
rdvame should be withdrawn and the C a m m e n t  De= 



partmenta required to deposit the charga before tho 
P. & T, Department carries out works demanded by 
them. 

These alternatives will be discussed with the A.G. P. & T. with 
a view to arriving at the moet suitable procedure for ensuring that 
there are no undue delays in future in payment of estimating fees 
and compensation due to the P. & T. Department. 

4. As regards the recovery of Rs. 6,578 the Committee are informed 
that the relevant bill was rec'eived duly accepted in full in July, 1967 
and subsequently adjusted in the Audit books in October, 1967. 

This has been seen by Accountant General, Posts and Telegraphs. 

(O.M. No. 7-2'66NB) Dated, the 29th July, 1968. 

Further infonruitiorl furnished by the Deptt. of Communication 
(P&T Board). 

(1) So far replies have been received from a few State Govern- 
ments, Departments of Government of India. While Maha- 
rasthra State, Manipur State, Goa-Dernan-Diu and Delhi 
Administrations, Ministry of Works, Housing & Supply, 
Inigation and Power have accepted the procedure contained 
in P. & T. Board's letter No. 111139:63-NB dated 28-10-1967 
for eliminating delays in the recovery of claims of Y. 81 T. 
on account of payment of estimating fee and compensations 
charges, the Governments of Mdhya Pradesh and Hima- 
chal Pradesh are not agreeable to the proposed procedure. 
Other State Governments1 Departments of Cownment of 
India have been asked to expedite their views on the pro- 
posal by 31-10-1968 otherwise it would be assumed that they 
have no objection to the proposed procedure being followed. 

( i i )  The other two alternative proposals suggested by this De- 
partment were formally referred to and have since been 
agreed to by Accountant-General, posts & Telegraphs, 
Simla. The question of adopting them is now under active 
consideration. 

41i i )  As regards the recovery of outstanding amounts, debit for 
an amount of Iis. 1370 due from the All India Radio has 
been raised by the Dy, Director of Audit & Accounts, Postrr 
& Telegraphs, Kapurthala against the Accountant General 
Central Revenue, New Delhi in June, 1988. In mother 
core relating to the erection of a pair of 130 Lb. copper 
wire from Ahmedrbad Carrier to Ahmedabad Rollway lbr- 



change, involving recovery of an amount of Rs. 3801- as 
compensation, the Department has abandoned the claim 
because on further investigation it has been found that a 
spare cable pair was used for the purpose and as such the 
P. & T. Department is not entitled to any compensation 

from the Railways. This case has been treated as closed. 
Regarding the balance, Postmasters General concerned 
have been asked to pursue the cases vigorously with the 
State Governments. 

[O.M. No. 7-2,66-NB, dated 31-10-1968 from k p t t .  of Communication 
(P  & T Board).] 



Copy of letter No. 111/39;68-NB dated 24-30-1967 from 
Wnirtry of Communications, P. & T. Board to the Secre- 
taries to the Government of India, Ministries of W.H.&S 
DefencelExternal Affairs and Irrigation & Power and 
Chairman; Railway Ministry, New Delhi, etc. etc. Secrt- 
taries to all the State Governments. 

S u ~ ~ E c ~ : - R a i J i n g  o j  debits agaimi the Civil A.G. on account of 
.works done by the P. & T. Depttment on behalf of Stale 
Gsoemnents and other Departments of the Centrut 
Government. 

I am directed to say that some times the P, & T. Department are 
required to execute construction maintenance and shifting works on 
behalf of other departments of the Central Government!State G v -  
ernments. The debits for the expenditure rncurred on these works 
together with overhead charges as Indicated helow are raised by the 
Posts and Telegraphs Branch Audit Offices against the Departments 
concerned through the Civil Accounts Officers:-- 

( i )  Cast uf Contribution works; 

(ii) Recovery a! interest durmg the period of Constrt~ctinn. 

(iii) Rent of wires and instruments leased. 
(iv) Debits on account of guarantees for Telegraph Offices. 

2. As per the present practice, although the works are executrd 
at the instance of Departments of Central Government State Govem- 
ments the Posts and Telegraphs Branch Audit Offices have to send to, 
the concerncbd Civil Account Offtcers an acceptance of the concerned 
Adminutrative authority while passing on the debtts for the work 
done by the P & T as a supporting docurtlent for adjustment thereof, 
by the Civil Accounts 0fYk.c. The deb~ t s  II I  the 1st two cases mention- 
ed in para 1 above are ra~sed at the close of the year after taking into 
account the exponditurt* upto March The ncccptmce of the Adminis- 
trative author~ty r equ~s~ t ion~ng  the works are obtained after raising 
the d t 4 ~ t s  So long as the s a d  acceptances are not furnrshed to the 
Civil Accounts OfIlcers concerned, the items remain outstanding in  
the boob of the P. C T. Branch Audit Mce~ us also in the b I r s  nf 
the Clvfl Accountants General. I t  has been brought to the notice of 
thlt omce that much llme and labour of both the Audit and tht E x c  



cutive ofices is wasted in obtaining the acceptances for Anal settle- 
ment of P. & T. bills relating to the above mentioned works. 

3. In order to avoid this wastage of labour and delay hi adjustment 
of P. & T. bills, it is proposed that since these works are carried out 
by the P. & T. Department at the requests of the State Governments 
etc. the necessity of obtaining once again the acceptance of the Ad- 
~ninistrative (Requisitioning) authority should ,be dispensed with and 
instead the Requisitioning authority should furnish the following 
certificates to the P. & T. Department at the time of placing Arm de- 
mand for work: - 

(i) An undertakmg to the effect that State Governtnents and 
the Departments of Central Government as the case may 
be would bear the cost of works[interest chargeable during 
the period of construction in accordance with the rules of 
the P. & T. Department. 

(ii) An authorisation for the accounts officer of the Statc Gov- 
ernments/Departments of the Central Government con- 
cerned ~ L I  accept th: titbits raised by the P. & T. Audit 
Offices without any further acceptance. 

This will enable the civil Accounts Officers to adjust the P, & 1'. 
bills immediately on receipt of debits from P, & T. Audit Oflices. 

It is proposed to give effect to the above proctdure i~nmedlately. 
However, before this is given effect to, the Director Gene r~ l  P. b. T. 
will be pleased to have your remarks, if  any, in the matter. 

Recommendations 

As the Committee understand that copper weld wire may not be 
quite so susceptible to theft, they would urge Government to take 
an early decision about its manufeeture within the country. 

Action taken 

A proposal for manufacture of copper weld wire in the country 
has been taken up by the Ministry of industrial Development and 
Company Aftairs. It is understood from that Ministry that Hindus- 
tan Cables Ltd have negotiated with a foreign firm for a contract to 
supply requisite equipment and technical know-how for the purpose 



03 manufacture of copper weld wire, The terms and conditioar id 
the proposed contract are under consideration. 

Accountant General, Posts and Telegraphs has seen it. 

Further information furnkhed by the Deptt. 

Para 6 8  ( S .  No. 33) of 13th Rqxrtt (Fourth Lok S a b h )  

(i)  (a) What is the annual requirement of copper Wire and how 
much of foreign exchange is being spent over it? 

(b) Please give the information for the last three years, 

(ii) Please state the latest position regarding the manufacture of 
copper weld wire within the country. 

(iii) Please state the capacity to be established for manufacture 
of coppm weld wire within the cwntry and how soon it would be 
possible to meet the entire requirements from indigenous resources. 

(iv) What are the possibilities of replacing the copper wire 
by aluminium conductor steel reinforced wire and steps taken by 
Government in that behalf? (of U. S. Q. No .4974 answered in Lok 
Sabha on 22.8.68.) 

(Point made during discussion held with the convenor, Action 
taken Sub-committee). 

Action taken by the Government 

( i )  The P & T would no doubt furnish the reply. 

(ii) Approval to the company to implement the scheme in colla- 
boration with Mls. Surnitomo of Japan is being given as the Minis- 
try of Finance have given their concurrence. 

(iii) The capacity of 2600 tonnes is to be implemented in two 
stages, "the first stage will be for n capacity of thousand tonnes 
which will be implemented in about 2 year's time and the fuU cap- 
city will be established in another 4 year's time. 

(iv) Please sec reply to one above. 

This note as approved by Secretary is being sent to Audit &x 
vetting. 

(D.O. Letter No. 2212f&LSEI, dstd 34-1O.ll)dll) 



Further information furnished by the Office of tha Directm-GewJ 
Posts & Telegraphs, New Delhi-1. 

(i) Copper wire to an extent of 5,000 M. Ts. is required b 
meet this year's requirements. There is a built in  cushion 
due to no copper wire having been imported in the recent 
past. There has been no imports during 1966-67 and 1987- 

68. During 1968-69. 47: 20 lakhs is likely to be spent on 
import of copper weld wire to execute the emergent De- 
fence Works. 

(ii) There is a proposal to manufacture copper-weld wire at 
Hindustan Cables Rupnarainpur under Ministry of Indur- 
try. This proposal is reported to have been accepted laat 
month. 

(iii) The capaclty of the plant proposed to be installed is 2,500 
M.Ts, per year. The country will be self-sufficient by 1973 
in case the factory goes into production by 1970 as is ex- 
pected at present. 

( iv)  A.C.S.R. conductors are being progmsivcly used as far as 
technically possible. About 60,000 K.Ms. of these conduc- 
tors have been ordered and nearly 10,000 K.Ms. so far 
supplied have 'been used. 

[D.O. No. 62-2166-NA September 21. 1968, from S h r ~  A.  P, Massand, 
Dy. Chief Engineer (TI.] 

Chairman, 

Public Accol~ritr Conmittee. 



APPENDIX 1 
AnaIysia of Action Taken Notes!Statemcntr 

(i) Recornrnendations /observations that have !xen accepted by 
Government: 

S. Nos. 1 ,  4, 5, 6 Rr 7 of 6th Report (Fourth h k  Sabha). 

S. NOS. 1, 3. L 1 0 ,  17-20, 24, 25, 27, 28, 37, 38 k 43 of 13th 
Report (Fourth Lok Sabha). 

( i i )  Recorrimcndations 1 observations which the Committee do 
not desire to pursue in view of the replies of Government: 
S. Nos. 11.31. 34-36 and 42 of 13th Repor: (Fourth Lok 

Sabha). 

( i i i )  Recornrnendations observations in respect of which Gov- 
ernment have furnished interim replies. 

S. Nos. 2. 15. 16, 22. 3 & 32 of 13th Report (Fourth h k  
Sabha). 

(Iv) Recommendations observations replies to which have not 
been accepted by the Committee and which require rdk 
ration. 

S. No. 8 of 6th Report (Fourth Lok Sabha) para 4.104 of 
68th Report (Third Lok Sabha). 

S. Nos. 26 (para 3.29) and 33 of 13th Report (Fowth Idr 
1 Sabha) . 



APPENDIX I1 

-- 

Si. Para 
No. No.  

. - 
1 -a - 3 4 

-- - -- 

Ministry of Com- 'I'hc Committee hope that  final replies in regard to those recorn- 
munications men& tions: to which only interim replies have so far been furnished 
PL 'I' will be submitted to them expeditiously after getting them vetted by 

Audit. 

Deptt. of Supply 
- 

Dcptt. of Industrial 
lkve!opmcnt 

The Committee note from the opinion of the Solicitor General 
that there are some features of the Agreement with Standard Tele- 
phones and Cables Ltd. which are unsatisfactory from the legal point 
of view. The Committee have no doubt that the Government will 
take early action to set matters right. 

Minis~ry of The Committee note that the introduction of a simplified proce- 
Communications dure for recovery of charges will take time, as the concurrence of 
('. g, T. Board) the State Governments has, inter alia, to be obtained. They hope 

that the matter will be pursued vigorously by the Department. Pend- 
ing the finalization of the new procedure. in consultation with State 
Governments anti Central Government Departments, an  early deci- 
sion should be taken on the two alternatives (fixation of time limit 
of six rnvnths for acceptance of Rills or recovery of charges in ad- 



vance) suggested by the P&T Department in order to avoid delay in 
recovery of estimation fees and compensation due to the P&T Depart- 
ment. 

hltnistq of- The Committee suggest that the P&T Department should also lay 
c~municatioils down a time-schedule for sending the bills to the  parties con-&, 
P. & T. Roard 

so that the bills are prepared promptly and sent t o  the parties in 
time. 

Department of The Committee note that Government is in the process of accord- 
Industrial ing approval to the scheme for manufacture of copper weld wire by 
Deve'opmcrlr Hindustan Cables Ltd. in collaboration with a Japanese firm. Con- 

sidering the alarming incidence of thefts of copper wire every year 
and the need to prevent this national loss, the Committee feel that 
the final decision of Government on the indigenous manufacture of 8 
copper weld wire should be taken without further delay. 

The Comrn~ttee note that the capactty for the manufacture of cop 
per weld wire which is proposed to be established is 2,600 tomes and 
that Government require this year 5.000 metre tonnes of copper wire. 
The Committee hope that steps will be taken to ensure that the coun- 
try attains self-reliance In this vital sector as soon as possible. 

Ministry of The Cornmittee note that aluminium conductor steel reinforced 
'hmmunications conductors art. being progressively used by the P&T Department as 
(' T' far as technically possible. The Committee hope that this -tkr 

would be kept undcr constant review ss that exp@nsive copwr wire 
can be replaced by aIuminium steel reinforced conductors 
where feasible. 

-- . - - -  -- --, 



Sf. Nmme of Agent kk, Nune of Agent 
Na 

Aecnr7 
No. 

21, SatNeroin&Som, 3141 
Mohd. Ali Bwar, Mori 
Gate, DeIhi. . . 

aa. Atma Ram & Sons, Ka- 
ahmere Gate, Delhi-6 

23. J. M. Jrina 81 Brothen, 
Mori Gate, Delhi. , 

aq, The Central News Agen- 
cy, a3190, Cornaught 
Place, New Dclhi . 

27, The English Book Store, 
7:L Connaught 
Cacua, New Dclhj. 

26. LPLshrniilnok Store, 42 
Municipal Market, 
Janpath, New Delhi 

25.  Bahm Brothen, 186, 
lripatrai Market, 
Delhi-6. . , 

a t .  Jaylnr Houk Depot, 
Chapprrwala Kum, 
Karol Bagh, New 
Delhi. . , , 

ag. Orfcrd Hook & Statia- 
ntry Company, Sch- 
dia House, Con- 
nm&t P k ,  New 
Dclhi-I , . 

30. Pyle 'n  Publishhy 
m e ,  R d  Jhmsi 

Rood, New Dclhi , 

31. The Uaircd BooL; en- 
C)', 48, h f i t  %mr 
Market, Pabar Grnj, 
New Delhi . . 

33. Hind Book Hrmrc, 82, 
Janpatb, New W. 

33. t)ookwell,q, Smt Nmn- 
h i  Colony, Kingu- 
way Cunp, Dtlhig. 

34, Shri N. Chsoba Sin@, 
News Agent, RnmlJ 
Paul High School 
Annex, Imphrl. , 

AGENTS IN FOREIGN 
COL'NTRIES 

31. Zlre Secretup, Escabbh- 
mest Depo~mmt, 
The High Chmmu- 
sian at In% India 

House, Aldqch, 
LONDON, W.C.-a 






